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[Shri M. Yunus Saleem]

reducing the limitation period in certain
cases and in order to provide facilities for
such litigants who were affected by the
reduction of this limitation, one clause was
introduced in section 30 of the Act providing
a limitation of five years for the institution
of such suits where the causc of action
accrued before the commencement of the
Act of 1963, That period of five years was
to expire on 31st December. 1968.

12.34 brs.
[MR. DEPUTY-SPEAKER in the Chair.]

In the month of January 1968 letlers
were addressed to all the States inviting
their attention that the limitation period
envisaged in clause (a) of section 30 of the
Limitation Act of 1963 was due to expire on
31st December, 1968 and suitable steps
should be taken to instilute suits where the
cause of action had arisen before the enfor-
cement of the Act of 1963 and where the
limitation period was reduced. Unfor-
tunately, no such suggestion was received
from any State before the third weck of
December. In the third week of December
we received letters from UP requesting for
a further extension. Since both the Houses
were not in session, an Ordinance was
issued and this Bill had been introduced for
the enhancement of the period by two years.

With these words, T move.
12,35 hrs.

MR. DLEPUTY SPEAKER : The ques-
tlon is :

“That the Bill further to amcnd the

Limitation Act, 1963, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted
MR. DEPUTY SPEAKER : There are

no amendments. I will put all the clauses
together to the vote of the House.

The question is :
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“Clauses 2, 3 and 1, the Enacting
Formula and the Title stand part of the
Bill.”

The mation was adopted

Clauses 2, 3 and 1, the Enacting For-
mula and the Title were added to the Bill,

SHKI M. YUNUS SALEEM : 1 move :
“That the Bill be passed”
MR. DEPUTY SPEAKER : The ques-

tion is :
“That the Bill be passed”

The motion was adopted

12.36 hrs.

ARMED FORCES (SPECIAL POWERS)
CONTINUANCE BILL

MR. DEPUTY SPEAKER : Wc¢ now go
to next item;

Shri Surendra Pal Singh.

SHRI SURENDRANATH DWIVEDY
(Kenrdrapara) : Where is he ?
SHRI ATAL BIHARI VAJPAYEE

(Balrampur) : Where is the Minister ?

SHRI SURENDRANATH DWIVEDY :
You adjourn the House.

(Interruptions)
THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE

DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Sir, on
behalf of Shri Surendra Pal Singh, I move :

““That the Bill to continue the Armed
Forces (Special Powers) Regulation,
1958, for a further period. as passad by
Rajya Sabha, be taken into considera-
tion." (Imtcrruptions).
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st wew fagrt aroddt . uTemE
TErea, A faw fawr ®1 vwmE w3
& qgar §r 78 &, feewew A AT )

MR. DEPUTY SPEAKER : Thc proper
procedurc is to be followed. I know the
first item collapsed. That is one of the
reasons. Even then, you should have at
least got some authority and you should
have informed the Chair before—hand that

you are moving on behalf of Shri Surendra
Pal Singh.

SHRI M. YUNUS SALEEM : I respect-
fully submit that for introducing a Bill, the
formal authority is not necessary. As the
Deputy Law Minister I am entitled to move
the Bill.

MR. DEPUTY SPEAKER : Excuse me.
You will have to writc to the Chair.
1 do not accept that cxplanation. You

should have written to the Chair. That is
the proper way.
SHR1 M. YUNUS SALECM : But the

Chair is enlitled to give me permission. 1
seck the permission of the House 1o move
the Bill.  (Jnrerruptions)

SHRI SURENDRANATH DWIVEDY :
You adjourn the House,

ot wew fagrt add) : famr #1 fas
q7 WA & gaA A0 g afew fa= 9%
=i Y g & 1 FF v & fao ¥ AT
FCAFTE N

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : 1 want to make a submission. I
am all in sympathy for the hon. Minister.
He is the Deputy Law Minister. He said
that he can move the Bill He can move
the Bill pertaining to his Ministry. This is
a Bill in the name of Shri Surendra Pal
Singh. In all fairness, Shri Surendra Pal
Singh should have beecn here I he is not
available, for somc rcason, be may scck
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your permission to move the Bill in the
name of Shri Surendra Pal Singh.

SHRI M. YUNUS SALEEM : There is
a difference between bringing a Bill to
introduce and to move a Bill for conside-
ration. I am moving for consideration. I
am entitled to have the Chair's permission.

MR DEPUTY SPEAKER : You have
been the member of the House for so long.
You must follow the proper procedure.

SHRI M. YUNUS SALEEM : Just now,
I moved earlier Bill on behall of Shri
Govinda Menen for consideration. No
Member took any objection.

MR. DEPUTY SPEAKER : You should
have first at least requested the Chair,
though in time no communication has passed
between the Minister cooceined and the
Chair, for permission to move. That should
have been your first plea.

SHRI M. YUNUS SALLEM : I am
sorry for the omission.

MR. DEPUTY SPEAKER : Evcn now
you can co. F know the Members are quite
generous and they will accept it.

SHRI M. YUNUS SALEEM : I request
that I may be permitted to move the bill
for consideretion.

SHRI SURENDRANATH DWIVEDY :
This is a bad precedent. 1 would request
vou lo go to the next ite.n.

Y wza fagrt moddr o g amfa
gruf AT # A4 €1 W7 g
FIMAT AEA £ 1 A A a1 AN 2 7

MR DIEPUTY  SPEAKLER :
pointed out the procedurc to him,

I have

Unterruptions)

SHRI SURENDRANATIH DWIVEDY:
You take the next item or adjourn the
Housc. That item cannet be token up as
there is no intimation (o you.
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SHRT DATTATRAYA KUNTE (Ko-
laba) : There is another aspect also. The
hon. Minister, while making a request for
the permission- to move-the Bill for conside-
ration has not even indicated the reasons
why the Minister concerned is not able to
‘present himself in the House. It is a great
disregard to the House, He should not be
allowed to move the consideration motion.
It is not a question of whether he is the
Law Minister or pot.

st wem fagrt amRd ;. STreAE
aQad, g adl T |

st ofa o (T8) :gg AT wTA
LETEA

SHR1 SURENDRANATH DWIVEDY :
Adjoumn the House. They should net
treat:- the House like this .

SHRI M. YUNUS SALEEM : I submit.
!nterruptions)

MR. DEPUTY-SPEAKER : You must
show proper courtesy to the House and
plead with the Opposition. If they were
unreasonable, I would have listened to you.
Now I can take up only the next item. That
is the only way for me.... ...

SHRI SURENDRANATH DWIVEDY :
For the next item also, no Minister is
present. The House should be adjourncd.

MR. DEPUTY-SPEAKER : 1 adjourn
the House to meet again at 2.00 P. M.

12.41 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha reassembled after lunch
at Four Minutes Past Fourteen of Clock.

[MR. DEPUT'Y SPEAKER in the Chair]
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ARMED FORCES (SPECIAL POWERS)
CONTINUANCE BILL

(Contd.)

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): Sir, I
would like to make a submission. I apolo-
gise very profusely for what happened be-
fore lunch hour. With due respect to the
Chair and to the House, 1 may say, it was
a misczlculation on my part, for which I
express my profound sorrow, once again. I
am very sorry.

May I have your permission to move
the motion 7

MR. DEPUTY SPEAKER : Yes.

SHRI SURENDRA PAL SINGH : Sir,
I beg to move :

*That the Bill to continue the Armed
Forces (Special Powers) Regulation.
1958, for a further period, as passed
by Rajya Sabha, be taken into consi-
dcration.”

The Armed Forces (Special Powers)
Regulation, 1958, is an enabling Regula-
tion and cmpowers the Governor to declare
the whole or any part of Magaland as a
disturbed area if, in his opinion, disturbed
or dangerous conditions prevailing in the
area necessitate the use of Armed Forces in
aid of civil power. It is only when such a
declaration is made by the Governor in the
official gazette that the substantive provi
sions of the Regulation come into force.
The regulation confers special powers on
Service Officers not below the rank of
Havildar, to enable them to aid effectively
the civil power in the disturbed arcas of
Nagaland.

The Regulation was initially in force for
a period of one year. It was extended from
time to time having regard to the prevailing
circumstances. After the formation of the
State of Nagaland on the 1st December,
1963, the Regulation was continued by
Parliamentary legislation. It will cease to
have effect on the 5th April, 1969. The Bill
sceks to continue the Regulation in the
territory of Nagaland for a further period
of three years upto the 4th April, 1972,
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On this occasion the exiension is sought
for three ycars and not for the usual one
year, for administrative convenience. The
unusual situation obtaining in Nagaland
especially the collusion of the Underground
with China and Pakistan, can bring aboul
circumstances which might require the exer-
cise of the powers conflerred by the Regul-
ation on the Armed Forces, on a relatively
long term basis, to deal with the unlawful
activitics of the remnants of the Undergr-
ound.

A hearlening feature of the situation in
Nagaland has been the peaceful and demo-
cratic manner in which recent clections were
held and  the success  of the ruling MNaga
Nationalist Organisation at the polls. This
party supports the Agreement reached with
the Naga leaders in 1960 which brought the
State of Nagaland into being and rejects the
demands and the methods of the Underg-
round. In voting for this party, the pcople
have rejected the violent ereed of the Under-
ground and have reiterated their faith in the

lawfully constituted Government of Nagaland.

The Government of India will do every thing
in their power o lend weight to the Govern-
ment of Nagaland in the latter’s cfforts to
restore praccful  conditions in  Nagaland.
The policy is alrcady beginning to  show
results as is cvident from the recent  succe-
sses of the security forces against the Und-
crground gangs that had managed to gain
entry into Nagaland.

Sir,

mnve,

MR. DEPUTY-SPEAKER Maotion

moved.

“That the Bill to continue the Armed
Forces (Spccial Powers) Regulation, 1958,
for a further period, as passed by Rajya
Sabha, be taken into consideration™.

SHR1 M.MEGHACHANDRA (Inner Mani-
pur) 1 Mr Deputy Speaker, I rise to sas a
few words on this Rill. As a matter of fact,
it seems that the Bill is very simple It wanls
to extend for three years, that is, upio the
Jth April 1972, the application of the Armed
Forces (8pecinl Powers) Regulation, 1958,
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This pariicular power given to the Armed
Furces, to certain  officers, Commissioned
or non-Commissioned, has been extended
year after year and today this Bill, as passed
by the Rajya Sabha, seeks to extend
it for three years,

In discussing this Bill, it is relevant to
refer to the situation prevailing in Nagaland
and its neighbourhood. It is heartening to
sec that the situation is improving and has
been improving for the last one or two je.
ars and therc has been a general election
in Nagaland. There has been a lot of diffe-
rence between the last general election and
the present onc.In the last clection, there
was the question of boycott by the
underground forces, and the cleclion was
very haphazard. But during the present
election we have scen not only the ruling
party there but also the united front being
manned by some supporters of the under-
ground. This shows that in Nagaland the
elements or forces which love peace are
cxerting, and this is a good sign and this
must be brought forward.

I do not want to go in lo details, but
I see that there has been some split in the
ranks ¢f the underground fuorces. The
federal government is being  confroamted
by another revolutionary government and
so on. May [ submit that all these things
have com: ubout not becausc the Armed
Forces ha:l been given some special powers
to aid the civil nuthoritics but because there
has beecn a political approach to the pro-
blem ? Nagaland has been granted State-
hood and there have been some economic
measures in the interests of the Naga peeple.
As a result, there has been change in &he
situation in favour of peace.  This must be
borne in mind.

So, while diseussing this Bill, 1 would
like 100 deal with some other problem which
is very much connected with the Naga
problem. For instance, there is the claim
of the pcople of Manipur for Statehood.
In Manipur also, there have been uprisings
and there have been armed rebels moving
fiom one part 10 anolher. All M.
problems are these and many areas bav,
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[Shri M. Mcghachandra]

been declared as disturbed arcas. In the
light of this situation in Manipur also there
has been the CRP and there have been the
Armed Forces tackling the problem. But
T would submit that mercly posting military
or the police there to tackle the problem will
not do. The result is that there has been no
solution to the problem and it continucs to
remain  unresolved. T suggest that the
Government of India should take some
initiative. T am glad the Home Minister is
here. T would submit that Government
should come forward to do something
regarding the claim of the people of Mani-

pur for Statchood.  There must be some
administrative  changes  also.  Autonomy
should be granted to  the different tribes

living in Manipur. It is only in this way
that this problem can bhe tackled.

At ths same time. 1 would like to
suggest that there should be restraint and
care exercised by the Armed Forces while
tackling the problem. At the same time,
they must be vigilant and tactful.  IT that
is done inthe present favourable situation,
it will be good, There may be need for
cxtending the grant of these specinl powers
to the Armed Forces for some more time,
but if coupled with this, there is a politi-
cal approach as well, T think the situation
will further improve.

Therefore, T would once again urge
that Government should do something to
satisfy the aspirations of the people of Mani-
pur. If there has been all this trouble in
Manipur it is because there has been no
political approach. Manipur still remains
a Union territory. There are Nagas, there
ar: Kukis and there arc also Mizo ele-
ments inside Manipur. If those elements
are not given some  autonomy, if there is
no administrative change, I do not think
that the problem can be solved in Manipur.
If we go by our expericnce in Nagaland,
we find that the grant of Statehood to
Nagaland and the granting of more politi-
cal rights to Nagaland, and the grant of
funds to Nagaland has solved the problem
and today the situation is better and it is
advancing towards peace.

So. I would appeal to Government that
the claim of the people of Manipur fqr
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Statehood should be considered. With
these words, I give my qualified support to
the extension of these special powers to the
Armed Forces for a further period.

SHR1 BEDABRATA BARUA(Kaliabor):
Itappears that the Naga problem as we tried
to define it for the last so many years has
imperceptibly changed from a law and order
problem to a genuinely political problem
which has to be approached at the political
level. And very correctly, special powers have
been given to the Armed Forces to tackle
the situation. At the time these PpPOWErs
were conferred on the Armed Forces,
voices were raised that more powers should
be given to the Armed Forces and there
were suggestions to put down the Naga
rebellion with a firmer hand. At the
same time, there were also voices Sugges-
ting that the problem must be handled and
solved at the political level and no effort
whatsoever to use the powers ina drastic
way should be tolerated,

Now, we have come to this position
where we now realise that here is a
problem that needed a solution ai the
political level, but also a problem that
needed cqually handling as a law and order
problem, Having taken these two things
together, in 1969, we may come to the
cunclusion. which has been generally
accepted in the country, that in the Naga
problem a water-shed has been reached,
The Nagas themselves have come to realise
the benefits of peaceful conditions and the
benefits of peaccful cconomic development.
They have also come to realise the need for
cconomic  transformation.  Earlier,  the
forces in Nagaland like all elements of
tribal societies used to harken to the past
to the exclusion of what happened in the
present; they used to have those formal
attitudes which were not in conformity
with the socicty that they came across; there
was an_attitude of complete rejection of
the society around them, of the facts of
science and technology around them which
led them to say “We lived for a thousand
vears in complete isolation; we had some
relations with the Assam Government, but
that was on the basis of equality; we do not
now want the Government of India to come
In and to assert that we are thelr subordi-
oetes”, T would submit thet we have
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taken a long time in bringing about this
change, and it is to the credit and success
of the Government of India and of this
Parliament and the attitude that this
Parliament has taken to convince them that
participation in the broader citizenship of
India is not subordination but a participa-
tion in equality. These things have slowly
come to tell upon the Naga pcople.
During the last few months, events have
happened in Nagaland where a vast majo-
rity of the Naga people have participated
in the electral procees, and this time with
great gusto and great encrgy people have
joined in the fray in the same way as
people clsewhere have done, standing as
candidates for election, canvassing furiouly
and 5o on, so that Nagaland has acquired
a political personality of its own, which is
part of the Indian personality, but at the
same time a distinct personality of its own.

Now this fact should be of great encour-
aging significance to us because it is not
only a question of the Naga problem with
us. 1 think every country has the problem
of border people, what sociologists call the
‘strange significance of the fringe people’.
We do not believe in the Chinese way, in
repression, as they have done in Tibet; we
do not belicve in the way of extermination.
Even the Sovict Union has faced this
problem in Kazakhistan and other places.
Most big states have this problem of the
fringe people. They have faced this
problem in their own way. I congratulate
Government on having faced it in the Indian
way, by a process of doing justice to them,
by a process of fair-play to them, by
helping them in cconomic advancement and
by giving them political powers.

Now, this much is good for us. In
apite of all this his happened so long, so
far as my people, the people in the Valley,
people who belong to my constituency, are
conce-ned, they have a wvery legitimate
grievance that while the Naga problem was
sought to be sulved at the political, level,
the people in the outskirts of Nagaland bhave
had to pay for it with their blood. Explo-
sions took place in railways and other
places. They contend that attempis at a

political solution should not be at the cost
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of the security. life and liberty of the people
who are ncar Nagaland. This problem,
however, is a political problem and it has
had to be solved at the political level.

At the same time, this urge for power
of the trial group, while important, does
not explain the cntire dynamics of a tribal
society. For example, when the Nagas
wanted political power, there are others also
in the Assam arca, in the north-east area,
in MEFA, in the proposed automomous
State and in Manipur who have a problem
of their own. While at a paraticular point
in history, this Government decided to solve
the Naga problem by giving them a State,
because the problem was only * at the
political level and not at the economic level,
the problem left a trail behind it and had
its own repercussions in other arcas. When
we discuss the Constitution (Twenty—second
Amendment) Bill, we will have occasion to
refer to this problem, the problem of unful-
filled political aspirations which can be
satisficd only when the whole of India is
cut up into smaller and smaller pieces.

14.24 hrs.
[SHRI VASUDEVAN NAIR in the Chair)

That is why while Nagaland's political
aspirations have been satisfied, although
leaving the political hangover of this event,
even than, on balance, 1 believe that what
has been done was possibly good for the
country. But this cannot prevent us,
ostrichlike, from neglecting the socio-
political situation in the north—cast region,
including Assam, namely, the emergence
of a transport bottleneck after the partition
of India. The Nagas may blame the
Government of India, though they do not
blame the people of Assam, really because
homehow historically they have a very
affectionate relationship with the Valley.
Therc arc storics and memorics of common
intercoursc between the Valley and the
Hills.

The communicalion system in Assam
was completely disrupted and this disruptien
of the communications system has npever
been made up. So far as the railway system

Is concerped, it takes even now three days
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by aril to come to Calcutta, 1If it is Naga-
land or NEFA it may take even one day
more. Here is an economic situation of
great importance to this area that with a
system of economy, with a system of trans-
port, this is essentially incapable of achiev-
ing any real thing in terms of economic
development and having these postulates, it
cannot produce anything either in ferms of
transport of raw materials or for getting raw
materials to these industrics. With the
present difficulty in transport this region is
bound to be a lesson in under-development,
lack of development and it is an essay in
lack of development. The entire north-cast
area remaining undeveloped becomes a
dangerous thing for all of us. You know
how the refinery agitation has been going
on. Now the second refinery is a public
demand. But when a refinery is wanted. a
common feeling is aroused in all persons
belonging to the WNorth-east area. The
sentiment is that even when we have the
raw materials, industrics are not developed
in Assam. It is because of all the these
things that all these tendencies to divide
Assam part by part appear and unless we
attack these forces, these retarding forces
in transport and in economy, we are not
going to solve the problem of disintegration.
Nagaland problem we may solve, but we
will have problems in the other hill areas
of Assam; becausc on the basis of home-
eopathic treatment on symploms alone we
will not be able to solve it. The problem
has been caused by much graver economic
causes to which not enough attention has
been paid or no attention has been paid. I
Can go on giving instances after instances
‘where the North-East arca has not been
economically developed and all opportun-
ities or scope for cconomic development are
lost at present because of lack of transport,
because of certain difficulties like loans and
other thines A jute mill-that was the only
proposal from Assam-applied for a loan
and it was turned down. For 10 years the
Industrial Finance Corporation could not
give two loans to Assam. Unless we try
to solve the problems of the North-East
area on the foundation of economics and we
consider the ecconomic problems of the
Borth-east area as a whole, we are going to
fFeaje much graver problems, That is why
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I think while the Naga problem is getting
much greater attention and much money
has been invested- it is not the investment
of money alone that counts—what is impor=-
tant is that we encourage location of indus-
tries in that area, Otherwise the entire
regional forces in India will come up and
we will have to face them, we cannot give
them a go-by. Wec have to come to terms
with them. This was the problem in the
United States also  There also different
Statcs wanted to have maximum powers
when they founded the United States. In
the beginning they allowed the forces to
have maximum autonomy and then forces
of Tndustrial Recvolution were depended
upon to bring about a centralising impetus
to the economy.

Possibly if we strengthen the forces of
industrial revolution in our courtry, we
shall be able to bring together the disparate
forces and bring about genuine unity.
Today when we think in terms of unity, we
get mixed up witth certain  bureaucratic
controls. ‘That will not be the proper form
of unity. The problem of resionalism has
a certain amount of natural urge, We
must face it and we must not allow the
country to disintcgrate, At the same time,
disintegration can be avoided only when the
regional forces are countered by the forces
of deveclopment and industrial progress,
Unfortunately, Assam and the frontier areas
in India, periphcral areas, had becn denied
the right of development and they had
never beecn given proper attention. We
have had a system called the capitalist
system by which an industry can be located
only where the capitalist and the bankers
want to locate it. If that be so, the case of
the backward arcas is hopeless in spite of
all the sympathies expressed. Even in
Nagaland, have they achieved progress in
terms of horticultural or fruit development,
ete. in spite of all the money spent there ?
If bureaucratic control or the frce play. of
big business were to be the sole instrument
of unity, the sort of unity that we want to
achieve would never be achieved. We have
to find out whether giving Statehood to
Nagaland or even other areas would - solve
the problem. In addition to having an ins-
pector of schools they could have directors
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of public instrution, secretaries of education.

What ultimatcly happens in the name of
Statehood is only very excessive expenditure
on the administrative framework, If this
is the process through which we want to
give local autonomy to all sectors of our
population, India would be drowned under
the weight of bureacracy. That is not what
we want, When autonomy is given, we
should see that the expenditure on adminis-
tration does not incrcase. Unless we go
deeper into these matters, it will not be
possible for us to solve the problem of
autonomy for cvery section or every district
of our country. It should be a viable unit
and all the revenue earncd should not be
spent on the burcaucracy alone or on the
ministry and the bureaucracy.

When we come to the Nagaland Special
Powers Bill 1 am happy to say that the
special powers had been used judiciously
and carcfully, The MNagaland population
had benefited and a lot of consideration had
been shown to the local people. Nagaland
is also functioning under the civilion
administration and it is a pleasant surprisc
that it has achicved a sizable degree of
success. Therefore, 1 support this Bill.

st toita fag (@eftaranz) : awmafa
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I ¥ GIS1 AT A IEAT T T WO F
ag fear fe ag oifeear mar, agt @
glugme arar, aat & gfaarr @iwe wair
T ® gufed & ®ag far ammiy
qrET | 99 F qIH1T A9 1 AT MEe
faai ¥ g4 A 1A X afs ey &
aFE § gfeear gz w1 wfnwaw ey
fex qaa w1 | g7 & FEqd qgd W|T
Sh ¥ W IA T ATT qUF 200 wrefwai
Fargwr wWrar) I8 wRg Agt ®
ERTRT AT (EATwT & Ao}« dlo UHT
FaTe A4 w7F Qe A, fagia arethy &
S frai #7 goar g1 1 ag oE ¥ gw fod
wg @ § fw o2t ot AN ¥ WMg
7 fa= aw Hifagi &) a0 Ow @ O,
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I ATH I A A Andr gk A W
IF XA I G oum T wg N
ogt o gATY JATHT A T2 T NfAE) w7
gwraen far g, Afaal #1 qar faar
f& sgt 9X AT FATAT & oig wE W
§ a8 W I g §, 9§ F I@reAT
gfewe  giar & 1 agi gurt FATHT w7
Agea AL JF AT =7 O+, A W
aag fanfeaT &, s @ T J3 7 1945
# qul wvz qT ¥, 99 A FT @ FF
& ATt & g ar, fasdia a1z Howw
T T AT q@aan F1 A1 3T FY gIAr
& & gt qow 200 arfagi & arg
WA qmAarr | faA aw
ZATO g §1d I Fr  afafafaqi w1
gadt @Y | uF ww ggi 9% g @er fwar
mar ar & afz g7 v gArdr gTear &Avei
A g% 41 &Y & & 200 wrew; Fi w9 |
g s fafmasr @ qur g fs 97 a=-
W F gg@ ) et g ]-
arel & av guy 971, 39 # ag famg gan
qr fF g Fa= T AT 1 = W
arEr & A g & |4 §, 99 gw gmar
gaE & AT INIT AR I g7 Fwar
gurd & Wi § § | SwAwa ag W9
Fmar A a1, afew  oF wer g3 w1A
#Y Fifow w1 o 4 f ger ¥t 7 g
#Y T3 AgY aFer, afew G € @ Aren-
aaqu & fad a1 @ 9 Wi 9A w953
T w9Ar gt diz faar

& IH 9ESAT & 419 9T AW qGA4F
ATl #t Qg zz T R WA Az |-
war g & gr wY Qa1 wxw gser wnfed
s g7 38 TRAAr #1 wrenfrae tF saf
# wfaga wT a4, T4 gsaar & qfcfga
FT &% AT €4l g1 9 Trhi §7 greqr
A faur ar &% o & faw adr
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T A7) § fF e ow fadgw g &
w$ wiEg §1 @ aof & fady qerd, afew
ST waEr wf| sedR gar  &Am
F]Z |

A F19 T & UF AWAIT fAx 3 F
1T qATE-IT FT ANTAS HIT FaH & i
§ faw wasrd &fs grem aam
T ouedr wfsr FTgReEm A€ fEan
agy adf afew 39 azad @ wWre,
AAE N W e 1 = afsqai § 3 gU
AT I fraet zzar @, feadt  guaar

Y, AT ¥ qF A T, AT GHLAT

FT T FA FT AT FT | 7T T AR
Jgi e uF 7% fag qar fas o @,
fags armwt &1 O F1 417 faar g, @
gigFy =rfzd fF 37 i 91 9T gfew
nfsq I a0 gz 7%, faad & ag

ALY GIT AL F HZL 92T JACT §
Eipl

amei § uF g gz Argwr ¥
qiffeam & fang & vl =9 & 9 faeg
Bragam 0 @ 7w g A Igar fF
qrfea SR AT F gEAITH ag Fgi
9 fFEIg &) w149 W@ | TH AT F WA
gw Tgd & Fwrwad qr @A Wi & A
AT AT AW Y FAT AEN AT AZF &\
T S 1T FT g qr A 91 fw gaan
% a1q 59 57 fageasrdr af@di @
FTIAT FIAT A3 & | 19 Al F gW
oo gr9 faard O a7 g9 F19 FE@ &
fam gem ¥l &1 9Y T20 9T Agea o
g7 faq mar § s A1 A wrEdr
qXar ATl § a7 qf §, IAWT A7 AW,
grer &l ®) AT wfaw gw awd
ggam &, WX A wfgs wfmai )

TAG qTG AT FAEATd a7t 9T A
avar§ & Armas & fqug #, agi §@1
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farer, gt &1 wifas g=fa adigg, A =
Il A aXE A gIER B wiaw ¥ wfos
eqT 34T Sfge, TaA F1 &7 UF g TaY
asat § | Afww garq g A wgar A fE
ATTTAT FT S WOAY GHEAT & 9 HaAA
anmee & fao €AY &, 9§ AHIT FY
HEQT AT ®IL 9T & 7 & Ay 9%
a1 &Y W@ & 1 W AR qdl & 7 &
#Y &g} wravawar & | €W 9T faas w6
gurR A7 &, afz gu Fgi &t mifaw feafq
A& AdY wan, g & wafaqi 7 Q7
TEN A IgET Aden ag @Y wFAr § F
agl & & wr sl & grg wrarh A faw
S1E | FEE O WA, FT IR q9 @I,
agi & 17 g% e 8) a9y &, 59 9
fairg carT 33 %Y grawsar & | grAilE
T fqigs &1 gravy A A@l & A §
feT Y § |IFX &7t A aTET HI
T femmr aga wrawas FAEATE |
g91fF ag gea w1 e37 AFT TG IAqN
¢ | w7 1% g AT & A I wfa-
o zawg #13 fadas fawadt & ar #vd
a1 Awdr § FfF g 0f enfaa @
Afa 7% &) & weF gw gEFRE dar
e f ag wodt g Dl & fag
us em€ Afa Ty IEd fag afz
HTIEF g ar UF WA FF AT EFIGAT
@y, ard gl & faww & fan
w1 IF qran F¥ fagreal 9T gy 2
g wgt a% € &%, fagarr dar an,
gasr Faifeaa F@ F IJwar w1
S TH SN &) EArTT O® @07 ar
g 1 WE AAC TEAT AT fF oo
¥ KT FET FH FATT, HAT A
e FLAT, IAR! JTAT F 73 FTAT 34w
gm@t @1Ar 9T afz amdT 53 fa@z &
@ & gt AA w4 A g3 A8 @

wwdt §, FAY A T 7 17 aw §
EMT ATH THT Y G0 A6 &, Ar
%1 A1 geg #3718 91 g §1 @@mn
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At & 1 zafac gae) a1, T gT, AT T
< Aifagi § &9 FET gAML EER
faq I awE a7 A gFA 2 | T@
FLHR F| AEAF WS HUA HT &7 47 aY
FE! HAFFAIT § @ & AT qrewee § @l
i Az @ qETE § g 9N
gAt i gE @ o § 1 N A g fE
m1q T Afaat &1 94 99 @l 9%
F< gt 9% f& fawzasd ofsaai @ @
&1 398y g=ra § fAv amm a1y 3’3 Wg,
gt Fifadi 1 309 9477 FE | A §
sy feafa smawr fast & gad Gar awmar
¢ f& oF agr \ve, waAfa § @7 fag
# a1 ar ¢ agifE w1 qaEAr A e
faral #1 fasft § 92 9qAqd awATT )
g AFAAT ¢ | 9§ AFAT famn saqvar @A-
gua s fadrg | ag«r a8 & foag
AFAAT g4 dgh F AvMAT F A &
FT faet & | a7 aAFAAT, F@E F A
gardr § s wragae, faas dqae
u1q FAFE § qgi 71 feafq § o aa@
TFdteg QT Wife ATTIAY ¥ wIalweE &
A, §, IAF qFA 47377 & Freaw A
g1 =A% g9 A9 wwga fw

w:T 7 77 {43 fraga sew iF wm
T/ ¥ FT OF WA AT | qAE AT
&Y wrgaw & 1 ag wi frpen Afcos
gy arfza agifs w4 A T #1
qaA GZAC 14 AT LT qTAT TTAT QYT
& AT faadr i g1 & sta faer,
aifar  wwafy, stafes safy 3 ard
NF =7 gET 19 11 AT § @ATT AN
& f& gare o 4 gar 907 1@ A wrg
Fas oA guilt AT wrE W T 330§
SIE R EE IR LR E LI COETE
a1 & foam o w4 £1¢ q0ar A8 feqr
AT FETE AT BT T AT FqEy
=g (931 8 41 w7 &4 A 3 el
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fomt snwiere A1 wETAEIATAT &7
F1E %+ AT & | a9 T wAw WA qg5f
qT 431 & 99 T IEIT ¥ TGN FT qAT0
AT FaH fawifent &1 saifag s
HTHIL HT GZAT HAT gAT 40637 1 HU
WIgE FIRT R ¥ 92 fagew ¢ fa faadt
WedY A TH A1 FI WA T, IFAT &Y
aedt €A1 A gLEAT F1 & geg g)
qHAT 1

q41T |

st w7 W aRd  ( wWE )
Aty gRiafad, a9 9gq a1 § 9w
F g8 q@ 9T qME ZAT qWgA § 5
AT F guear W qeq:  fagH w4
et & gl Wy guear @ wE oy
YT faa®) o aTe s § faear sgaq
1 9r @ 41, 3y wweqr w0 wify
Fary AT FE f43F & qrg T2t N
I & gEaT 4 g AR ZH FA
i Y N wifgma @ &1 amde
FY A qHEAT § 9§ GFI AT qgT &v
guEqrd gawl WO S w19 7, F3fw agr
9 AT AT FT AEA 41, 37 qwg ¥ fawr-
gad s Hfasr gE & 1 qga @1 FAA-
feai, aga & sgfumi at f& 3w #1 F4-
FT FTA TAT 47 A1 A ZW F ATATT F¥
gafe ®qar F3A are €Y, IAA AU07-
7% &t gReqr A 4t | W& gETq IW
HIATZX AEY 91 W qGF 9T A TA gEAT
JY A1 IAFT AT 54 AT 9T A 41 fw
3N & AT UF AENT AI4AT 947 g1, IW
& aww arn &1 agfeq fagg @ afew
¥ fad oF & 7aqs ur (% fagar =y
afaw & afasw a1 & g7 0 & For HHY
§ ag 3513 | 39 ATA W gAR G ¥ g
¥ A W ¥ fomsr gaeqTd oS 92T @)
W &, o fs frey gu &, foawr fawre
agl gut & W & ax faww & gw
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T F 3% WL wErarfas € § 98 4@
dz1 g€ fF s A wgfw faww @,
% a=41 1 @@ foear sreq g, I
aifgs saq Agax @), I bl
gefa 2t T S war &1 gfad
fawra &1 | ag 4@ eATMfaF €9 § I
AT 43T g§ AT I F AFT FH FA!
et wgfaar g2 Qi § n f6 stedEe
FETH uF Ad fEor 993 o & |
qrmide F1 St gfFandy guear § g 7 R
f gart aw &1 ag w1 fager g WA
o1, qgIEY gArET ar AT faasr f§ gmi
AW & gET ANT §  SUTST gEE A 9T
W IEEr T gE dv | Iq e F
U § §g Qe wfaqar @zt 9T @
fagiT agt a faerr &1 s1aww g fFar
AT 9% a5 A 1 ATAAT G& A
& 9w wa g wow wftaa W@ AT
ITH 2T T a@ H A g fw
TAAT: AT AHFIC T IR Ja&0 1 §
W SFIT w97 wiow) @ famE Wi
qEI AT FT H A AG WA AT GEH
faq F°gia g8 F1@ &1 AT Ay FwAr fF
¥ OF 4979 30 & ®7 A TEAT A5 §,
AT ¥ FA&T 1% grae9 TE1 g 101 T
SFIT F FG WA A F7A1 F HEAIT
FT 917 ISTHL A& TAA AT A AT
Fiforw # W< ag vfFaar agi ax #1fa-
ATH @I AT F T W A %4
0T w1 @arw @1 6 gar 3w ¥ 7 fagd
gu wa st fe SAfa & 3% faq @ aE
# fifaw 1 5 7 Wt @ 2w dfaqm
FOF GTIT G O A4 aAER
v faim s e d arfs o7&
WL & SHIT &1 syl 7 G @ F I
ary AZ-A17 ¥ Afy T 1) a7 7%
arq w1t a1 Afg a1 @ oY
a1 ¥ 3w & fawrw A gepla & ag@q@
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w7 § 1 T T 9x g eqrw faan
FfwT g6 gurt grew w9 7 A gard
FEATd aga 4Y gafau gw gAAT ™
Y a9 AT sH\ AT FAr-HY 38 W=
g qEady gt | AHE  Fr oA gErd
gREAT § a1 AT "iAr F S gAY §AF
§ 99 9T gArdy §I@TC 7 gE § & A
fear #4ifF ATTHT F1 AW TF TTHL
Y ATAIEAT &9 gEq H A 61 qgT "
Bt TEY fF FrT g7 guear §) g« qE¥
FT qf W &, 2gf 9T grar 31 g &R
myfad sugear adf a1 W ¢ AR
wrafaa I & FER G AAF F9-
oA AEY AEdt &, grere wweny famr
@ & 1 afET g3y U= & Tw A &
sroarr #t oA fr 5w awem w1 gw SN
I FAr T 2 1 WY AT AT A wmfs
AMFT TIMAT T FIT I F T7 qWLAT
FT 3T T&! 1A% 4FaT & | IFT 27 gfiz-
FIM 7Y AT H € F qOAT 4

ggaT #ftzgvm ag a1 fF a7 T adr
¢ fF g ®a ¥ 2 gAITT @AM 2
AT HIAT &7 AT § | 99 A dEr
gmA g ), wifg R wmA gw I F
wET &A1 T | gATQ TeEty §har &1 g
wZg ArarEr F#1 fEE A ufed @ "gag
FETQIAZ FWA TFHTFAE & |
gafau g 7 Ao =7 § 57 aF &
et fzar

o fom fagms & wafe &t =
wgt 12 ¢ gtwre 7 famg wfawz s
73 TH AT ¥ ;7 WY g gAwer
F B @ F faiy gfaw @ 5 aifs
agi 1 1 feafaut qar g€ oY, S Fmeard
qar gY 7 oY, gW qg Y 9ar § W%
2o FY aaT H T9 1T F) ArEA G=r w7

¥ fE g 3@ wA A srgAf § ) g
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faelt ot argdY 2w ¥ wiergi WY A fe
IR A yqma I agN § g &
¥ Rz A A g AW A AEE ¥
gAY 29 &) wrndY ® "l H sremAr
AMZH & AT ZH UL AN § IH W1 TF
[T FATAT AEX § €W SA XY TH AT W
Ner A Znfegm A A AW AT A
mifea % sraeqIqE® @A GEd § 9
#t quat 7 fowh & fFft awg A
TS qTF g1 a1 gATL) HiAr & AT W
qar qa1 g i | rafag T ¥ 2@
& foro fadre &9 & & ara & sqIEar €
Y fr zad g @Y ar gEer gl
gfew agi A 2 @Mt Wi ag wfzaat s
fs @i feecena %A1 Tigat § 3@ FIH-
AEADNTGH | ART AT AE®
forw e ¥ sqaeq gt 9% A g% dh )

¥ gy Y gfeeshm awe w1 ar
oz a7 #g (% Timas A awear =gt
FAAT ¥t §aT Y I F qFIIN A Y I &Y
A & ot 37 1) fogmd § 97 1 T
fgr ama | 39 TR F1 [AM ¥ WET
7g wrEAT 471 #1 g iy ag ) 1| fawre
AT T OF H § 677 gAY AT AR
gardt gerafa w7 & afa g afedd &
S T FT AT gAT & AR A 0w 77
arx ga & foad fr qm & wir WY &
fged fawre 7 & ag W 9 Y wraAT o
I F g gL AT ABY § | AT AT
scaamre &1 fogn aEy & fE
ggi 2w & wew  Ar oY avg ¥ agh Y
G & FZANT A FAGAT W7 @NSA ®AA
&), Tgi qu1d) ey s g | agt &
fraw gar #@y @ AT AT wAW
g gf e FTm @ qm & At
o'qi % Far fe @y A Ay A",
w1 7 497 gfesiu & eger qvd)
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FIHTT IT FTATY IO I FL &7
afasre arw & w1 wfawr @gi & Sl
FY AT AT A | FERTC T - =T
ara &1 qur AfaFe g8 # gar 7y fear
o g g% g ard A1 Fgd g
it g T o T X 99
F faoogard At a7 ¥ f& =z
tfiegfim s @1 797 gor AR
HIT IH KT OF WA GFA g7 AV gH
2ad & fag w@r & % qomete & auen
FT OF GATAI g0 1 fgmar A9<  war
21 % wA g o Tafan o qarg
gar smgan § f@ogw Aawem 1w
qUEAT & ®9 0 g9 F37 ¥ fAv gw@wm 7
¥ e arEf %1 9o 7EY FA™AT | AEAE
[ AR I T E | UF AT IFA TH
q:7 ¥ 78 ras 3 gzrar fiozw ane
F1 29 & & oo gwrr f1 faQ) g
& A1t #Y favarg # dm wfzn aRsA
%Y T ¥ IW T Fearsi #1 gA A
T Fifgw | gF gaeAar @ fF 9T Fam
Ty F FEET A wIET fwar ) guae
A &t 7 7 far g g AT OR W@
FiT QY am F AT Ay Z® @ B
f o3 & T f g amoar gardt o3
I FHEAT § | I7 N0ET ¥ FAX AV OF
aueqT § W g a9 fger 1 4% AT @
T AT9AY TEAI F AU 9T UF g
famret | & faQdY a9 & Jami #1 Furg
27 IEaAr § fF 9N gmatd F g
T QU ggEw faar 1 gw A w a@m A
WO 9g  gWTd waEmr UF WA
et § faawt 5 ga fag v fsemar
MR 1 73 g¥ &1 fawa § s o ¥ aw
&, A Y o ae # 7 9w A
&1 A qgawm faaar wgr

FTWTE ¥H AT 97 W faw 0 v

MARCH 24, 1969

Continuance Bill 256

g gafa & fqu @gr @ ¥ e
FEFIT F1 :1€ T 7Y @ fe we gmrQy
AT OF A1 F AR gW & WAy g A
29 TUWA 9T T gW A1 arT aF ge-
AT FT | gH A9:T 9g & 6 ag A
2w & wea a1 Y AR AR WY g@ A
&1 ngar 21 fF agt X uF areA feafa
§z7 gy 22 &, mifeq &Y qvw gW @@ W@
AN Fi A 9T & HEAWT & WY TG
T #1 gary o gfawrd @ wm FTE
g o ¥ &Y, 9 fada gfaw & @
az agt 9T wwygAY W1 favare ¥ arg s
FT A% | 0F vqrfaca I ArEAT §ar 8v 1
9q # 17 57 # gfawr vl Al ww
wafq a% g# q efealyw & &W F@0

g

A, & awwar § fsegnd ol
o7 fana gfew & ag afasrdr qad &
ars # 1 § ¢§ waET 9T g I FAT
argar § fagid armds & 9w wfeT T®
F weeT @Y agrel ¥ AU AT 8, S0 &
WY GHT & 9T 1H @A #1 gfamd sra
ad) &, wzi &1 fF Sqarg A S F AT
o 7#f wzan & Afew oF wraAr A O&
wirfragan Ak A 98 &Ar &
aY UF AT 37 FT 919 T @
21 us Uiy wdeq & faw ag agt 1@
gu & | gt & a1 & @19 faw T we-
M ¥ |TY A FH FAT AEX § | G
Y W7 gfee & oA ot agl dAE@ E
ug uF ol %) ard ¢ f% ag agi & omar
FUHEET TAGUE W N AT F
TZA A KW FT Q@ § | qg @A A
TN @ fFaf agedear I
st a1 gfere orfdy 7€ § < ff o AT
sy 7% ®1 g w2t § a1 wfe

. T ST Wy § w87 A e 2y
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Y 39 T H 4 fash } 1 safa gfem
o S aard #1 qr7 § faegia i srear
& qgam ¥ T2 wm fem

wit gra & fow a0 & ¥y faw-
AR "I HU9F a6 T ¥ HIg A,
glaardY Fiitg &t wag FFT AT AW
Fr grar & fay maa IO FT Q@A
ST g ety uEar M gards Wy
"TATEY F1 37TAT ¥ 1@ ¥, UQ qe7 agf 743
T3 g Wiv ek ey Avgmry WA =gl
g & 17 2 1 98 ¥/ AT FrofiamT g
i ag AqHT #rar 1 e & fad et §
T ag afo afifeafaat & faad aggd
Fam s &7 «ma, r wlzaar s
gt arffear & &g arfqm £ § &
ggi dta % arg aifaw s 3w faar
Wan FeAFT gua fREr A gE
T& e |ifgm g faredta wiagai &
agr 721 f6 & & gEe AWl § g9 wfq ag
fasar &Y wraar qar g @ § wfig @a &
gst am gz & f& tam mmeE 3 Sqar,
[T gl & AT F1 OF TATQAWS I 6
ara Y fam—r T @ &) AR W F
e AAEAIT 431 giY, gW 99 & fay
HTars IEEA HIT gH TG & qATATT &
fair sma 2w & dfqam & gomifas giv
& weaT 99 F1 g7 fawiaa | #fgq ew
q & T ) agid AEl ®T §%a o faan
gu(l wfsq ®1 nag &wT wgar frar
FE AW &Y I AR gA W9 fAd uF
LT @AW §ar FT |

WAl 7w F ws wweqr g7 gf
grarf-® &9 ¥ agi & AW F gy
g femad E wix 97 & g & fad qurg
TR e MM § w57, d3 A
uw e} guear ot fe ow qedt & w0 g
s gwear ff I g Frwrar 1oww
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TR Fagy ¥ gw frwrr g o @R
MY g Wiy ¥ AT AWAMAT H
U2 OF Welad glal g, 39 THIT %
wafa ot f& 2w *1 Fwe &, WA
TS F FAAR FL, GTAT FA€AT B
FHAR FT gH I HT qHGT AG BT
Twd T a1 & g7 W@ Al w1 forer-
aqi & wfy wet wiF A A AT w
oy § o1 fF o O gAE & w
& 1 fir fager gur & 1 ag wamar wfew
|ATET &, TATRT HH FA & FTHC AED &,
SART ASE g & ARy § Wi S & Ay
fogad EIT F1 UF HOA G, A F
ar7 4% T IHFT gF T TA K wfww
FWE | I TFIC ¥ ATMEE & I9
AT a9 & @19 UF O§r wraAr qar
F4A Mfgd aifs 9% gegaw & fa= @3

HT AREATHT FT TRIGT FI0 AT 8 |

% ger @ f grEm ¥ age @ o
gfaare’ ammz & & § g wifes
#zZ ¥Y AY qSTAT TW 3T ¥ W AT G
2 ot s 2w & gal Wil & AdY &Y af
giodow g Al qr gRE AT aE @
s At @ @ & aifs ag wmd G990 9
@2 g 3R w9 7 F Wy I w1 fawiw
FT | THA AW F gAT AN 9T ST AF
qgar § @ gw . 9% a3ivd FHIA &1 JAC
&\ gk gw W ag w9 fogar gt §
a1 sofwg war ¢ fowk 9w wrfas
qieT & eF gt TE & w39 K dw
& zad fgal & A v g AW ATy
w7 1 sexd v wrd At S® g¥ woAT
oF UENT FTH GOF FT FTar arfen 2l
WAy AMET ¥ gEE ST A
=g

W TRl & &/ ag 9 fades qn
fivar mar § Wik 7w € wafe B o A
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ara & fad aary #1 s & & 9w
wmda wxar § 1 & smur war § e aw
F A A A aerT ¥ weaw o d
s fomer fs sw sk weer % g
e @ § ag A wrr A soard s

7 fe gz adl P o gw AT
&Y gAY Aweani F 99 ] GOX IW R
UF W & &5 § A7 FI, A FI a9,
‘Yz arr ¥ agt T oaias  whea
I R AR Aoga i ) wita F 0w
WiHEETH o Gy AT ARG IR
fad sfeag & amddt

T weRl & @iy & @ faduw @
qugT FAr§ |

SHRI §. KANDAPPAN (Mettur) : Mr.
Chairman, Sir, we will be happy if there is
no occasion for the extension of the powers
vested in the armed forces there. 1 am
sure, the Government will also be happy if
there is no such occasion. But, unfortunately,
as things stand today in Nagaland, the
Government cannot withdraw the armed
forces. So, they have come forward 1o
extend this mcasure and retain the armed
forces there for thrce more years to come.

The hon. Member who preceded me
said that our armed forces are doing a
wonderful job. It looks as if they are
really succecding in winning over the Naga
people residing in those arcas. But while
praising the commendable work they have
done, particularly; in the recent past, 1 feel
that we need some improvement in their
day-to-day contact with the local people
there and also in their behaviour and app-
roach, even while they are living in camps.
After all, they are army people. They
have been used to take an offensive atti=
tude or 1o take a detensive attitude. But
here is a deficate situation where, apart
from their operating against the hostile
Magas. they have 1o try to win over the
local population. It Is a delicate matter
and it shoyld be handled properly.
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I want to give only one instance, Re-
cently, I happened to be there, When I
was proceeding to Kohima and also while
I was returning, I saw a lot of army jeeps
in which some senior army officials were
travelling and I saw two or threec sentinels
from the moving car pointing their guns
towards the pedestrians on the road. I
could not appreciate that kind of travelling
at all. T asked some army jawans whom I
happened to meet later.  “*Who is the VIP
travelling in the jeecp 7 Why is he so much
afraid 7 Why should he point the gun
towards the pedestrians 7' They told me,
normally, when the senior officers travel,
they do like that. 1 asked, “What is the
purposc behind it?" They said, “At any
time, some hostile people may attack him.”
After all, when he is moving at a fast pace,
he can have a pistol or a gun with him and
all that. But he nced not all the time point
it towards the pcdestrains. That is not a
conducive way of winning over the loyal
people that are there, 1 do not think the
pecople would like that kind of an attitude,
if you go on suspecting cverybody who
moves in the strcets that anybody may have
a pistol in his pocket and shoot at you.
That is, definitely, not a good way of doing
it.  We should ask our army to cater to
the aspirations of the local population and
to win over the population in that arca.
This might be a small thing. 1 do not
know, therc might be so many other things
like that.

Then, I wvisited many places. [ have
seen our army micn, by and large, do app-
reciate their work and thev do seem to
understand their work. But when 1 con-
tacted some of the local people, some edu-
cated men, the Naga pcople, who have
never <een the mainland and I asked them.
“How do you like thz presence of the army
in your State 7 Arc people, by and large,
happy 7 Are the relations good 7, the
answer 1 got was, *Now it is better”, They
did not say. they are happy. They say, it
is now better. That means, their feeling is
that there needs 1o be some improvement in
addition to the present appioach that the
wrmy is making towards the local people.

These are certaln things which 1 would
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like the Minister to attend to. But, here
again, I am a little puzzled because it is the
External Affairs Ministry that is dealing
with these armed forces, Probably this is the
only country where, for diplomatic purposes,
the Ministry of External Affairs is
armed with forces. So, to the extent
possible, T hope that they will try to do
better than what they have been doing.

Then again there is another important
approach that we have to make towards
this problem, In the beginning, the Minister
himself has admitted that every year they
have beer: extending this. 1 do not know
whether they have not rcally appreciated
the problem or have underrated the impor-
tance of the problem or they werc wvery
much optimistic in those days that within
that particular ycar they would be able to
solve it. But now thzy have come for an
extension for three years. I am sure they
have not suddenly become pessimistic and
they think that it is going to stay with us
perpetually. T hope that that is not the
feeling behind this extension for a total
period of three years. The Government
should take mecasures, simultancously with
these combing op2rations, to create an
atmosphzre where we muke those people
who live thzare fe:l that they belong to
India. That fexling is not there. There is
no us: shutting our eycs to the realities. 1
want to be very frank. Some friends make
a fetish of this unily and cry about fissipa-
rous tendencies, disunity and all that. I
am not able to appresiate their logic at all.
When some people fes! strongly, there
might be some reasons for that. Without
understanding the rcasons, there is no use
just crying th:m down or dubbing them as
unpatriotic if th:y are the only pzople in
this country wha are destined to be patrio-
tic. I feel that kind of approach is nota
patriotic approach; it is imore jingoism than
patriotism. With regard to Nagaland..

SHRI RANGA (Srikikulam) : Nobody

has taken that attitude.

SHRI S. KANDAPPAN: There are
many. Even before Prof. Ranga came to
the House, sonncbody has ~spoken that
way.
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In Nagaland I have found that the people
are gradually trying to understand their
position. But that does not mean that
they are completely with us. I was there
just before elections. I saw the manifesto
of even the loyal Government that is there
in Nagaland, and also the manifesto of the
Opposition parties. Even the loyal Govern-
ment that was ruling at that time and that
is again ruling today after the elections, in
their manifesto, have categorially stated
that their party believe in negotiating and
persuading the Centre to come to an ami-
cable political settlement. By and large,
even their feeling is that the political settle-
ment is not yet there in spite of Nagaland
having been given the Statehood. Prol;bly.
that is the reason why the External Affairs
Ministry is still handling this portfolio.
These are certain basic factors, There is
no use shutting our eyes to these and sy ,ing
that th: position has very much improved
and that it is going to be totally amalgama-
ted and integrated with India, That is not
going to happen unless we make some more
radical and basic approaches which are very
vital for Nagaland,

|

I was told that the road from Jorhat to
Kohima is a national highway., 1 have
never seen such a wretched road in my life,
I travelled for hours together. I was told
that it was about 120 to 140 miles and I
took nine to ten hours to cover that road.
In fact. I met with an accident while | was
returning. Even a panchayat road in my
village is bettor than that national highway.
Dimapur is ths place from where you start
moving to Kohima uphills. From Dimapur
to Kohima the road is somewhat batter, but
from Dimapur to Jorhat this side, connect-
ing Assam, the road is very bad. Everybody
told me that it is a national highway.
*National highway' means that it is Centre’s
responsibility. It is connccting both Assam
and Nagaland as wzll as the mainland along
the eastern region. If you are going to
neglect the basic things, I do not think they
will be very happy with us, After all, the
contact for those p:ople with other Indians
residing clsewhere in India has got to be
through roads. When they lack even this
infra-s ructure, how are we going to open
up the rest of India to them ? That would
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be a very difficult task. Therefore, Govern-
ment must do something. The State Go-
vernment as well as the Ministers and
officials are all feeling that the Government
of India have just put them as a puppet
show and deprived them of every power
that a State should have. That fecling is
very much there, 1 do not know how they
behave when they meet the Ministers here.
But when I met some of them and had a
free and frank discussion with them. I
found that everybody was feeling the sime
way. They gave me a graphic instance
which I would like to mention here. In
Nagaland, the traflic between certain towns
has to transit through some part of Assam
territory. Even though they neither unload
or load anything in the Assam territory,
yet, even for transit, they have to pay some
taxes to the Assam Government while
entering some road in Assam and coming
back to Magaland after transit through that
part of Assam. It scems that the Nagaland
Government have taken up this issue with
the Centre but they feel that the Centre is
not coming to their rescue and help. After all,
it is a very infant State and they are trying
to improve their economy. They seem to
be clever in administration. That is my
impression. Though people say that they
are tribals, I think their administration is
better than that in many other States in
India with regard to the understanding of
problems. I saw some of the sccretaries
and dircctors...

SHRI PI1.0O MODY (Godhra) : Their
regional language is English.

SHRI S, KANDAPPAN : It may be
that is onc of the reasons. They very well
appreciate the problem and they take very
keen interest. Recently they have conducted
a techno-cconomic survey, and from this it
appears that they are very well conversant
with their potentialitics and they are awarc
of it and very much enthusiastic about it.
Herc again the problem is with regard to
industrialisation. [ was able to appreciate
it when I was there.  The very presence of
‘the Army in the eastern region, in Nagaland
and even in Assam, scares away the indus-
trialists. Such scare is bound to be there
hecavse they do not want to risk their
capital.
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As far as Nagaland is concerned, when
I discussed this problem with some impor-
tant people there, they told me that the
Government of India could help them by
way of small assistance to small pcople, to
small contractors and to people who own a
fleet of buses and people who arc running
big retail shops and so on, that is, the
native Nagas; if they could be helped with
som= small assistance, they could start
some industrics, small as well as medium
industrics, Government could consider
at least this. These are all small things
but 1t creates a great psychological impact
on their minds. Otherwise, they feel
that they have been under the control of
the Army and they will be at the mercy of
the Government of India for all time to
come. That is why some of the virulent
elements among the Nagas think *Why not
we have recoursc to the other regions
instead of trying to.plead with thesc follows
at Dclhi 7",

So, cconomic development is the most
That should be the posi-
tive measure that Government  should take
in order to win them over. Along with the
rctention of the Armed forces there, the
endeavour of Government should always be
to sce that as soon as possible they with-
draw the Army; they should take the
Nagaland Government more and more into
confidence; then they can dcfinitcly come
to a settlement. I am surc things can be
settled amicably provided that Government
would wake up to the rcalities and pursue
the matter in a more vigorous way than
they have been doing in the past,

st dewe fag ((werg ) o wamf
watea, § gw fagas &1 @wda 0§
far azr gar g1 1958 & fam afc.
feafaqt & w17 za fasqr &) Qi & &1
wrawEFar Azga gt 4r 3 affeafqai
giwr At fiFft g3 9% gare AEA . 9
Fafos Adi ¢ & fogy g foi &
armee &1 ofifeafy ¥ g5 waT s &,
agt ¥t afefeafs § g ga” gard
afer gv A vz 9% & fiv 3zt 2 af-
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feafs @ #z gav o€ @ v wa 5w fad-
aF w7 grawFar J4f & | gafey & @
fadas #1 cavma s<@r §

ATTHE &1 gaEar g A1 A & fad
W aF & fay os famr &1 fagg
it g€ 2 1| gegE ¥ anm A g, @
qz1el @ §, Faw ag wim oY f5 g
AT €9 & g8 TF J9F TG FJAEl
AT | 9IY IH T4 AT HIETC A I
T AT #Y W1 e A&t foar ) sEeEr
AdraT gz gar f& ael o< @ fagidY Ao
g, o & g 9 fr fggeam & amg a4Y
AT F1ZY 4, FASY aq faAr w7 @Ei
9T UF gade gE A #t fE aaee
F1 fergea & areT F& I@FT UF WA
USY TATAT 1T IFFT TF Eaa+F W
aqar 9rd | § gwaar § fF owa ang
q¥, T GHEAT FT UG FT fgar s
ar AMEE #Y W1 AT GEEAT gHIL
g & 98 7 &Y | Az gl K AT @
f& gary aw #r 3z Aifg w5y & fe 97
¢ QUTAT gATL AW ATHT @ glal g,
39 qHEAT &1 FAr A W gAY qT AT
g TEf @ & SR ST g awedmr W
FY 9T FL AAY §, qF AHC gF I
garar &lgd &t ifow 3@ & ad
Afe gud 2@ gwEar & 17 F wuarg

uaT gH &9 &l gw 4g gar 39w &
ARMAE &Y A1 GAEAT @ ag AE WAl §
stfaw guear @ | AWMEE & A1 g7
T FET A1 4 7 IEFT GET FIWT 45
a1 f& ag fager gar gamer & Wik 3 &
aigd 4 fF SAwT wew weA & AW
gaFr anfexw fagre fean sy arfs 3w &
W gAL EYE A A IAFT q7 gHIAS[
FI &%, I I Ig W &% | ¥ A
&1 aaarn wrgAr § fr ag aaear ggS
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armeE # & auer @Y & A O qerd
TS § S qgrdt W § sAar A
Y qear § | ag aEfeew  am @
f& gard atat wl gaR 2w A
AT ATH AR 9T qgIE SN Y e
TEA a8 93 &1 qzrEr S
#' gwearo  faega fae & 1 agr
@l & W gew e oediww g
3T ZATY AER AT &g { gAN
T 14t & a9 ) 99z @ 7% wlEneat
d@r AT X ww W & oamw
femmaa & m qu@ ws7 Al awim w3 @
2 | 3T N & qgrdt fory &, T A quw
T FY AT FT IZ & | SAF AHEATHI
F1 S GIHR FT eq17 TG omar § WK
I FHEA Al AT g WA aw A g
TR A A & A § e faad
At qgIEt gATE &, WIT ST F oAy
FHLAT € IAF0 FAT IGA A § a1 AT
q1fgd | T 59 W@ Tar A fear mn

‘at agi Wl @WeAd I ®G AIRW

AT & | ST I¥T a1 39 §7 FHEATH)
& @191 W1 ¢ | 13 H w7 W)
grawarg |

wHyg uv W fs fagdy 39
aqq ¥ amras 4 feafa § qarganr &)
EE A 917 AT 9T gaTd fawaifcdt
wifgs &1 @rar § 1 geAIT agh 9¢ agd @
arew Gag & ar1 Fw fwar g dT aga
HifRa araT & wiaT |Wa gy F14 fFar &)
agl 7T #1E 97 gase fafazd aiww
ge 7l frar aar | @ifag i & aw3
19 F g7 A zardt faeafd) wifgg
1 ot wragrEr grfes gk &, oaw fay &
%) gaifearz dar § W ara g am
AMTEE F1 SAar F1 A1 q97E 37 Agan

g1 3T ag a7 ngge wx faard fs



367 Armed Far,ces Spl. Powers)

[+t atzaz fag ]
AFIHE F1 qUET &1 FAMEN JOGAT
7 g1 v afes wf=a & wiz dfams
FoTIT @ gwAT &) TEET IS
AN A ITT &1 AW AT H
fe =g oz st avn A aex § Sl
qAr3 w1 Ay FW & faq | F
IFamar a1, g Fifuw w5 49 5 gae
amaE g AfFT mmde # JFar A
fagifzal &t st 1 ag) v A aEy
A wEAT § AT FT A GEHC A
QAT | 3% 9 a9 F1 g9 & fF amse
Y feafs o us 7gr oYz gy Tar 1 EW
arfed fw o 7% afcizafs g dar gd @
IGFT g9 U FEIN IIG | ATNEE F
e A1 2w AFd ae g, or wifrawa
TOF ¥ 731 F1 GHEATHT  FT gA GFrorw
qMEA §, g9 I Al F gry A9gT F
o 3T AT FY gH WA Al | oga fee-
foor § g ag A Fgw & 5 o F)
Uar AggA B1a1 § FF Ara T S agr
#1 gAY g§ FIFR &, 91 gl 9T W AI
®, 391 a1 wafaga 7Y &t & faga
fe g wfgd | w9 & @g & @ g
DR AT EFIN AT gEY A IF A
a&@ ¥ surar sefwad Y owE
ggerar g feotagt Somsa e €, %
ug wggH o £ fF 97 ®1 faqar angq
oI gguw fasar anfgd, g w&f famar
21 & W gL § qg AIGAT FEW
fe wfqca ¥ ag =@ a7 #1 @w @A
W g W tmr @R A &1, faaw 3w-
BE acil & grd wagd gi-91 Aey-
) ar IraEeAy, W ag &' g gf
T FY w9l & fEaers g ar I+ 93
% gt R gw Wy E fr agt A
L wfggwret a4, A9gT a1, agi /7
FIFR F qi{ FART A7 979, A IEQ
T g0 90 &1 W F 9gae 9+ |
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TF 19 39 73w a7 & falg s §
FAT ATEAT - A SF ¢ fF gw A
amaz N feafs § gg gax gm g,
T TH & gW gW g g W ag a9
fr em & fay qaer w1 gurae & T
¢, Y ag gATd g gFh ) T awd Wt
gardd Arm fagy A F A AWy,
gfamz vt miww W i F §fiw @)
% g & AR ARG # ATy F Fifew w1
wWE AN Ty for @ AR
FIET AT H g7 A qqrar 41 5 |
90 F1§ A AR Avm @A ATE
g faw o= gfaare dFx fgrgeam & qaq
T Fifaw FX WE ) 6T ¥ I8 g T
ara it 3mar g & gara Wy fewnfeEr
AT §, BHIY W1 JTHT €, I A
T FAAIL &, F4T JU-gre § WY gAAT
N AT H ARG &AM WHAT E
=17 ar qiffead & A & fad a9 9 §
"1 ad o) gt afew argm A mv oo
g1 gfaa aFx oy &, 2 aFT Amd
F1IHATT R EH 9T qXFAE | TF
A% gH 3T qU-gA F @H AE FW,
ATdaE &1 w1 geafsa gH gw wrd
T F &Y | a8 3F g fF gw s A
Fgg gaxfy % &, GFa@m @
6 739 % g8 7 &, af47 vwaw
AR HAT-ATT QW w9 F T2 T AT
smar - &1 & ad) awaar v ag awer
9 &5 ¥ g g andr § 1 & wrar war
g fF a@r 3@ Mz fawrg eame 3 o)
A ger § wfus geg awad, fowd
ag v wfaer & faal & o s @
IS A G | 37 qeE) & |y § gw fadgw
FT AT F@T § |

SHRI SAMAR GUHA (Contai): Sir,

the extension of the Armed Forces (Special
Powers) Bill has almost become a ritual,
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an yearly ritual with this House. Happily,
this ritual is almost on a point of a happy
consummation in the sense that the prob-
lem of Nagaland is almost at the pcnulti-
mate stage of its solution. Sir, in this
connection I want to offer our heart-full
thanks for our brave jawans who, with
their ardour, with the full cooperation of
the people of Nagaland and also the
Government of Nagaland, smashed the back-
bone of the rebels, particularly the under-
ground rebels who were inspired by China
and Pakistan, It is clear that China and
Pakistan tried to incite a section of the
people of Nagaland with their political
ideas and also equip them with weapons,
but it was not casy for them to get any
casy passage inlo Napaland. It was
due, firstly, to the brave barrier, the
valiant barrier that has becen crcated by
our jawans as also the people of Nagaland
from whom these rcbels, particularly, the
China-trained and the Pakistar-trained
rebels, have alicnated themsclves with  the
aspirations of the pcople of Nagaland. It
is known to all how the .mopping up action
of these China-returned Nagas has becn
successfully dealt with by our jawans ond
how being demoralised the recently returned
band of Nagas have surrendered 1o our
armed forces.

We will fail in our duty if in this con-
nection we do not offer our gratitude to
our socialist neighbour Burma which has
helped us in dealing particularly with those
Nagas who had their training and political
indoctrinisation and assistance from China.
Even in today's paper you will find that
the Government of Burma has helped to
mop up 200 China-returned Nagas.

The election in Nagaland this year is
almost an eye-opener to all of us. Perhaps
in no State of India the people have shown
s0 much democratic consciousness as was
recently exhibited by the people of MNaga-
land because we all know that 90 per cent
of the people of Nagaland participated in
the last gencral clection-the highest record
ever achieved by any people of any State
of India. 1If the will of the pcople is the
supreme consideration for dealing with any
problem of any Btate of pur gountry, then
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it is clear that unless the people of Naga-
land had their implicit faith in the Indian
Constitution, had their full loyalty for the
concept of Indian nationality, perhaps these
Naga people would not have participated
in such massive numbers as they have done
in the last general elections.

The Nagaland problem has been, I
should say, dealt with by the Nagaland
people themselves by showing the way in
which they bave participated in the last
general clcction.  New, no people in Naga-
lond can claim to speak on behalfl of the
people of that arca, cxcept the democrati-
cally ciccied Government of NMagaland.
There may ke here and therc a few groups
of rchels getting inspiration from Phizo or
China or Pakistan. But thosc people should
be dealt with only as just groups of devi-
ationists, 1 should say. 1t is a happy sign
that those Naga Undeigrounds under the
centrol of Sukhai group have expressed
their desire to have an understanding with
the Government of India and ncgotiations
with the Government of India in a peace-
ful way, not with arms, It is time thal the
Government of India, after the gencral
clection in Nagaland, should make a firm
commitment and makc a firm announce-
ment that now on the political level the
basic issuc of Nagaland's integration with
greater fraternity of Indian community has
been resolved and that henceforth  the pro-
blem of the rebels or deviationists should
be trcated as the local problem of WNaga-
land and that should be dealt with by the
Nagaland Government alone. If need be,
Government of India should cooperatc
with the people of Nagaland and extend
to them all assistance and help to bring the
residual problems to a happy end. But
the Government of India should also
make it very clear that henceforth neither
the Phizo group nor any other rebels
should have any quarter with the Govern-
ment at Delhi. If they have to do anything,
if they have (o negotiate, if they have to have
any talks, they will have to do it with the
Government of Nagaland.

On this lssus. some of my hon, friends
bave already glven certaln hints. It o
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known to many that for somctime the
Government of Nagaland have not always
been with the dealing of the Central Go-
vernment with their authority. They weie
more or less dealt with as subserviants to
a large extent. But after the recent gene-
ral election, itis incumbent on the Govern-
ment of India to sec that the WNagaland
Government gets greater liberty-1  should
say, full liberty-in dealing  with the inter-
nal problems of Nagaland, in co-aperation
with, and with the assistance of, the
Goverement of India,

So far as the defence force is concerned,
naturally it will be a major factor that will
have to be dealt with by the Government
of India.  But that also should be dene in
consullation snd co-operation with the
State Government. The Government of
Nagaland should not have any fecling what-
socver that their viewpoint is not given due
respect and recognition.

When I spoke on the last oscasion on
this subject, I dealt with the problem  of
national integration of the prople of Naga-
land, their cultural integration and also the
problem of economic integration At that
time, | reminded the Minister of the fact
that although today Nagaland has become
almoit a preblem thanks to the hostiles
there. as to whether they really belong to
India or not, during the time of the free-
dom movement, the Nagaland peoplo=we
have forgotten it-fought with  us and
Kohima was the epic  battleground of the
INA under Netaji Subhas, Chandra Bose.
At that time, thousands of Nagas participa-
ted in the fight with Netaji. They fought
under the banner of the Indian tricolour.
It is also known that cven in village areas,
in many houses, thousands and thousands
of them, Netaji's photos are found even
today. Recently during the silver jubilee
cclebrations at a maidan in Manipur, which
our Homec Minister, former Education
Minister, Information and Broadcasting
Minister nnd several other Ministers atten-

ded. not omly the Manipur people
but many Naga people attended.
Most striking was that many Naga

women who attended that funclion said
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that they worked in the espionage network
of Netaji at the time of the liberation move-
ment. I pointed out to him that in order
to effect integration of the patriotic fervour
and emotional fecling of Nagaland with
the heritage of our freedom movement, a
monument should be erected at Kohima
in memory of the INA, particularly of the
Naga revolutionaries who laid down their
lives for Indian freedom, 1 also suggested
that the Naga people’s participation in INA
should be brought out in a short history.
1 also made the point that in school text-
books at least there should be a few pages
in which the role played by the Naga people
in that freccdom movement under Netaji
should be included. T suggested in addi.
tion that awards should be given, particu-
larly to the Maga women who fought with
Metaji in the espionage group.

I also made certain suggestions last vear
with regard to the cultural integration  of
the Naga people with the rest of India.

Indian Universities should reserve a
few seats for the Naga boys so that they
can be brought into the greater, 1 should
say, assembly of Indian people and the
Indian Youth so that they can draw the
inspiration of the Indian outlook in

its totality., It is also that the cottage
industry in Nagaland, particularly
the textile industry is a wery important

industry. They are very artistic.  But
unfortunately, due to lack of communica-
tions and other facilitics like marketing
lacilities, that industry is dying. Here. the
Governmient can help them. They can  sct
up some sort of an agency there so  that
their products can be brought to India  and
other parts of India.

Before 1 conclude 1 want to remind the
Minister that in this House, not once, but
several times, one very important point was
raised as to why Nagaland should be dcalt
with by the Foreign Affairs Ministry. Is
Nagaland a foreign country 7 The issucs of
foreign countries are dealt with by the
Foreign Ministry. Successively on many
occasions it was raised in this House that
the Government should transfer the Naga-
land issues to the Home Ministry fiom lh?
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Foreign Ministry. I do not know whether
it has caught the attention of the Govern-
ment that by kceping Nagaland issue in the
hands of the Foreign Ministry, you are
giving an indirect justification to China and
Pakistan to dabble and to interferc in the
affairs of Nagaland because China and
Pakistan say ‘Your Foreign Ministry dcals
with Nagaland". So you indirectly just
create an impression, at least you justify that
Nagaland is a forcign country. If Naga-
land is a foreign country, then China and
Pakistan cun claim certain  justification to
help the prople of Nagaland in the way
they wish 0. Therefore, it is time, parti-
cularly after the General Eleglions when
90 ol the people participated in the clec-
tions--they made a history, a record of the
democratic consciousness, nationalist cons-
ciousncss and  showed their faith in  the
Indian Constitution--when,  without  any
further d:Jay.the Government should make
a firm announcement that  henceforth  the
Nagaland issucs, Nagaland problems and
the Nagalznd State would be dealt with
not by the Forcien AfTairs Ministry  but by
the Home Affairs Ministry.

SHRI C. K. BHATTACHARYYA (Ra-
iganjr : Mr. Chairman, Sir, T will ccho
what Shri Guha said just now that it would
have been better if this  Bill had bcen
sponsored by the Home Ministry  instead
of the External Affairs Ministry. 1t would
have been in the fitness of things if this
was done.

This Bill originally adopted for appli-
cation 1o c¢orlain parts of Nagaland has
later on baen exiended to the entire Naga-
land in 1966 and now the provisions have
been further exterded upto 1972, 1In view
of the nzeds of the situation this should
be done. It is good that the Government
has come forward with the proposal for ext-
ension of the provisions of the Bill by
another threc years.

When the Partition of India took place,
somehow by certain dispensation the cntire
eastern region was made a ground of
experiment of diverse, helerogeneous ele-
ments put together in one area. There

were the plains, there were the bills, there

were different tribes, each speaking a diffe-
rent language. There was Tripura and Mani-
pur, there were Kukais,  there were Mizos
there were the Lushai Hills people, All these
different elements were put together as if in
a cauldron to be brought out in one inte-
grated social composition and one inte-
grated political State. That was a great
challenge., I cannot say that till now we
have successfully met the challenge of the
situation that was thrown before us due
to Partition. In any case, so far as Naga-
land is concerned, we have been trying
to do the best that we can to the brave
and patriotic people,

150 hrs.
[ SHRI R D. BHANDARE in the Chair)

Mr. Guha just now rcferred to Netaji's
association with the Nagas. T do not know
whether he mentioned this episode. 1 was
told that it was the Nagas who showed
Netaji the way to bypass the British line
from Imphal to Kohima. They brought
him over a secrct passage over the hills
to Kohima, bypassing the entire military
line from Imphal to Kohima. It was with
the help of the Magas that he could conme;

otherwise, he would not have been able
to come. They were preat admirers of
Netaji.

I had been there, not on any ofTicial
visit. After a private visit to Dimapur on
some cngagement, I pleaded with the mag-
istrate that he should allow me to go to
Kohima. At that time cars could go only
within convoys twice or thrice in a week.
On the day I wanted to go, there was no
convoy and the magistrate at first declined
to give me permission. 1 insisted that I
should be allowed as otherwise 1 shall
have to return to Delhi and T would have
no chance of going to Kohima very soon.
After my repeated requests the Magistrate
yiclded and I took a friend and a car and
made a dash to Kohima. On the way I
was met by a truck-load of Naga young
man coming to Dimapur side. At that
time no convoy was expected: so a car
was unexpected. Whon thoy saw my car,

the truck stopped and the Nagas in thy
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truck jumped down and surrounded my
car. As soon as I saw them I also opened
the door of my car and got out of my
car and stood face to face with them.
They scrutinised me from top to bottom.
I do not know what they felt; they got
upon their truck and went away and allo-
wed me to go away. 1 believe that they
appreciated that what was passing inmy
mind was exactly what was passing in their
own minds--the same love to the mother-
land. That is why, I think, they allowed me
to go and they went their way. I was told by
a very scnior official that thc Nagas were
completely unsophisticated, simple and
truthful people. One of the lawyers told
me how truthful they were and gave me
an example. When a magistrate convicted
a Naga for any offence, he handed over
the sentence to the man himself and asked
him to report to a particular jail. The
man would carry the order and go to the
jail and hand over to the jailor and say :
1 have been convicted of such and such
offence; please allow me to stay in the
jail. The jailor would then take him in.
If the sowing season came, he would tell
the jailor ‘now it is the sowing season
and unless I sow now, my family will
starve the whole year; please allow mc to
go." The jailor would allow him to go
and ask him to come back on a certain
date. Exactly on the date fixed, the man
would come back and report himself to
the jail.

This is the type of people. He said
that these arc wvery simple and truthful
people, and properly tackled, the Nagas
would b.come a great assct to the body
politic of India. That is my opinion. They
are very sharp, very intelligent, very active,
and I should say, also very patriotic. There
should be no misgivings about that. Some
of tham told me about the old traditions
of India. They said that the Pandavas
had come there for a while in their exile,
and the area was shown. which is still
known as the Palace of Hidimba. the tribal
maiden ' whom Dhima had marricd. That
is still known as the Hidimba Palace. They
still refer to tho traditions of the Maha-
bharata. They are not away from our
cultural tradition gven though so many
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things havehappened after partition. Of
course, there are differcnces in custom and
in foodand in matters of habit.

I talked to the Deputy Commissioner
there and he also confirmed that they are
very simple people, He said on onc occa-
sion there were some dances and after
sceing the dances he gave some cash prizes
to some of the dancers and the prizes were
reccived by the male dancers. When the
Deputy Commissioner next day had gone
out on his rounds, the girl dancers surro
unded him on the way and asked him,
“Where is our prize ?" So, he gave them
also some prizes. He said they are very
friendly to him. So, there should be no
misunderstanding about the character and
the motives of the Naga people though,
I should say, some of them have been mis-
led and gone over to do things which we
regret and which they should not have
done.

That is an arca which, as [ have already
said, is something like a cauldron where
different elements  are being cooked up.
We have to find out whether they could
all be intcgrated into a whole : there s
linguistic division; there is a tribal element
and there is a racial division; it is a parti-
cularly strategic arca leading to Burmua
and China and to Pakistan, on all sides,
Thercfore, that particular area requires
particular carc. It is pood that these po-
wers that we are giving to the army are
being given to them to be exercised under
the control of the civil authority. 1 only
hope that the civil authoritics will cxercise
proper control, znd the powers that have
becn given to the army officials will never
be used in cxcess or will never be misused
Particular care should be taken in this re-
gard and the army must be told so.

Nagaland has taken to parliamentary
democracy, and parliamentary Jdemocracy
has a great sobering cffcct. and it is a
very disciplining factor, and I belicve that
in that way they would bhe properly
disciplined and sobcred, even though there
has been some misusc in some way. Rece-
ntly | find that they have asked for g
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separate Governor. That shows that they
are fully conscious of the parliamentary
right which this Parliament has given them
by giving them a separate legislature and
a separate State.

I fully support this Bill, but with this
word of caution : that the civil authorities
should be told that they should exercise
proper waich on the army officers so that
the powers may not be misused, and the
army should be told that the powers that
are being given to them should be exer-
cised with proper care, humanity and con-
sideration and judgment.

st foawz W (wgadt) @ wawfa
agren, & gq fadas #1 fa<ia F@r g |
# ar% #g a1 =g § 5 & gw fatsw
F fadtg Fwar g aaifs Az & aga
qgT @awr mar g fergeam § @A
waar wgfegT & fag | a9 g87 f+ 37
71 #amar§ & fog s Ffag
ag fadas qifea faar st <gr & 99 -
&% #1, 41 TarH F 14T T AGF & |
agt fgegeara &1 A awi A &ar ¥
famAr &, A & Aty fawd § AR
g T qrfseard &) §iar /) § | A" AT
fag1dY Tgd & | SF TEIAT Fray § I
Fw@yd Azl § wfawa WE
o qww ardi & § aifes § WK aqwar
g fragi A gra argw R fegena
® #w @1 wifge fFag g8t & fag
U% ®eT FSH IoA aTE IT I AGH

EATAT AT KIT WA AWM FT FIEAT
FIGH &Y, GUTAY F1 JEATT T )

& g7 A% ardi y aifes g, afew A
gt o faaas § <ar aqr , ag Ak
®1 gz 50 3 fag adf afews ada &1
T Aty § fAT g W) gg @ NI
wr sifqw &Y o€ & fgrgemAa & wAaTw
Framr ey ¥ faq) gzsaguy?
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A g § fF gwa §uT UF WA
arfeas wwr 8, Wfew g8 qwa § gfew
FY @ qAAe § ag fewifger g, w1
FTAIFIR & | B FY qATAT I Y A
s ferzdifaa g 1 wra wgd awe
F fau wifgdt & war & f& &g
gfe &R w19 F sERT  SWartrE
ary | afy gel wEEw e & At o
ATAAT A § &) g wwEq & Jywfaa wy
a3’ 1 Awfad 1947 7 § gam ar A}
ZW 204 gt ¥ A & | WX W -
fagr &1 af qaar W@y ar e
aArexr 1 93 | FEA AN ¥y fear
¢ 99 99 1al w1 ag fAaie § fe oF om-
aifas aarsr &1 aqraw g wrar ¢ fe gfere
] grad A BT &) graa oo @ ok
ITA SAAfAE A 9y, femw anew
farar s | fereaMfeas avaz 1 @ v 1%
I% sgrz fears fek Twt 9 a@ray |
afeT za fados & 99 37 R wUmEr
AFT LA M W & ATTET H wrA o
fafaa woifcdy § 97 amfcs gommT
73z & fac wre gE+wr s@Er arEd,
o qrax, 33 91 @ § arfe wmT aam
¥ AT 9T 35 99 ! I T, NuIAA
qTy & fog 99 &t qag #11 AfwT o
UF'IIT GAEIE AT g A U wEr
qUq AZA fgegeam 1 qiee Awmang
LI

afg arq s1gy § ¥ oagt aT-ngam
SR AT SuEAT § I W gEET WA
WIT Urg-979 SATaT A7 9oy € F w7
al o17 59 A9 &1 Ui ffay [ e
F TIFT 7 2 $T A A QEATZAAR
miframrwfe & & g7 ®1 agET NG A
g, 57 ¥ 931 441 7 ®¢ aifs ag agr
9T g qrIERy dar $ WX gmad
% fay ow qfias widfaga dare e
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[ ez ]
R w19 Y 7gf 9T TSt F4Q A qw-
@ A q8 | qrm S F fgegram & St
F grg a3 ¥ 7 ¥ arsed wATsSTE
wmfsa §ar wfs & mgawr &1 wEAT
FATET | AT FY AZ TEAT WA FAT
@fgy | AfFT gard aFR @ § FATEr
2 saifs g@R A & 5 fadedy aw
ar ot & ag aTdedl WAINE @ =
Ffawz o sy W) s a@feq 7
qIEd # o7 S 1 "y A gg dr gl
# & qraward i 97 & arg arg faeed
¥t AT AE | GE AIWFIK F T |
o 7Y R aWed AIHATATEE F
Tt agrar 7Y v =AY 1 af @R
g@rET & =gt @ fF et fidfeai ay
IAT4T A1F AR qATHT F1 3T fFAr 07,
FURIT F TET 9T AAT WA, q g
R Tq AT 9 AY g G 9T AT A
fe ot W aried widTITwTea watag
qrer gr Wil FAT GT € 99 # Wi
TIET ATF | AT IH TG BT g4 AT
g @ 9z qmET ¥ oF Farae@w aaEn
T @g arg Anm @ fgrgema
FY oar & arq faema Ffan @ &mw
I |

TH gATE &1 WA |aear gar 2 ?
ME AV 9T 99 AR AT GEENT H1AF
g1 99 za@w AN fgmgeam & quafa
Faa £ 1 w7 11 7T g fx e A
# g da g el gadar i @ 31z
Y gEd 4, 0 Ay ¥ agr AvvRE WiT
Ffar AT agi & ¢ wrg v Ay g
w1 ¥ 7 w7 oma § Fn fgrgrom ey
qFF A FAAF wH Nz F7F wry
&1 19 EY IT A aweArAT F1 g wIAT
0, ST & SlaT @ E ganar g,
fag g¥ w7 a1t W & SameaT o
W 43T AR 30 Al 3w gfend
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g & 1 fewr g o g #1 AT aER
TRAMF AN ITE 8 aRIWA wF
AW T @ g, ATAEAW G FI G
3, St awg ¥ ag @i ) gweqw & A

famz @ &

daw FTW @ A qg ISEAT
T1fzd fr ag arm /it & GG femEa
Fawi ¥ waar & sqrar faey A
ANMHE WA & fAT gare uws # O
THIAE & I &1 AH FC AT IF0T AT
fafags samr & smiar €1, 2@ 1 UET 98
eI T3 | AfdT GEFIT ag At 7@ FT
W

qrmds @ Aw g ar A9y 9
HYAF & A7 24 AT <o UA
qa1g% J1fzar Far #3971 fF wa s TIm
qH FU ) 92 F F 9 (5 gqdww
wq fgegeardt miw oAy &0 arfs agi
FAni & gz wigar wr t& 3g W@
fegrarr & wm § w1 faegeam
FI Hesfa HIT TIFGT FoAT E
AT 39 4G & arg ag fggema &
i @ fama & fag ®aw agig ) afe
FIFTT 30 A & AT WA FET
argdi®a & ag or fafsai sy oz de &
qe gFit 3 fafgal &1 3 awdr g,
a1 £1 AAFA FT GHAN 2 Wi qrg @9
SATAT F1 AT AF FT AFal g | AfwA
famgearT &) ®i9 &1 wiF@ a1 &3 &
oy tar & FT T3 € fw mfzemeafzor
Fz w9y A, Iz feem sar fe
f e & At sasrfeas gn o qamr
= § 95 #1Egd ATt wAFr W0 |
WIT ST A 9T F qaEraret F1 2@y
g3 @i §, ufwar ¥ g% gew &, =ef
FAITA FT GIRAT &1 TET § W WG Y
qad F@r FE | FAT FIAT AE AL
gt fr forg gma ® g = 32 g
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cgarfz g ST W, wFuw fe
JqE WE |

& amar § fo fggeam & w90 &

9T qgd ¥ 0¥ F139 & &) d-arnfeAs
§ 9% smarge Ufaefadls vaz, TASET
‘werd, faq & wg wAgea F) @1 F G
£1 919 I gF FT LA A F AAL-
fama &1, ot f wfasfaa &, foger gar
g famg @ e ol 7 @9 gAAIU®
TETH FEY, W& SA S AN
T & fa7 o uF TEd UEAT  HEATT
FLWE ) 929 A1 I AW 9T gEw
g | 9T FOT ®IN Aty gEr 9T W
AT 9% JeA A4 FIG 7 WG AU THEI
fay fr gt ox ¥ar gar g | wfedi #
fama{r &1 fezar @mr wgar & 1 97 MY
F1 gaifedl & wra sufa< aar gagr gar
g7 § ama g f& swomdt & A 35 w40
gii 21wy & qgF arg gwdr 4
afga fergearT 3t qwex amd fggeam
& afel & arg 99 7O T FT 2AIZT
FT GFAI § a1 g9 |iF a5 & F -
dz ¥ 91T AT €147 9T IAF TG IART
feam @ua agagre §iar o 1 zafag
LH AT FTAT TR FU F @I w7
qIET &1 G2 e gTF § o gedwrw
2 ar a3 zarwi § 2 | BT FT ATFT
agra @ aifaw w3 730

16 hrs.

ST A 797 Gfrara g AT 714
o9 3& f& caFr adda & 7 gma
gqi7 2 5 uw feqig fafqeaT Srr ‘aa®
1 441 Sted w9re T2 A wi SA
qa% F9T § ¥z Frn fagar sarew @
S F2T AT | SFATA &7 4Z A37 2
f faf oo &= v oY 3 an waAw
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g flarg f gw gur ® W@t 9% &
A%, W% fed AT qT A1G A AT A
feazaifegw fam § oot gv ¥rw agwr
F{ | 497 7 $& A9 faega @ 9w
FL@ & F awaar § 5 ar qa § oy
NI ag =y INA@ ¥ § I
el fazar 3@ ® @ A gE §
guTL Fa+q # I fatar F1 gArT faw
TRATFAfes A Fm 5T @R,
I TTATAT TW ATUAT F @ H oo
AT FT 1 & TAT AT [KAT |

zafan & ag fe7 & At @ AN
gz fam v g qrar § 1 g @
f& qa w9 wgdl 7 ARY F fae
o fada®s Y a1 W @Y

16.02 hrs.
[MR. DEPUTY-SPEAKER in the chair]

SHRI DASUMATARI (Kokrajhar) :
Sir, I have been tempted to speak on  this
Bill after hearing the speech of  Shri C. K.
Bhattachar: ya, wherein he has  referred to
Nagaland in the context of the Maha-
bharata. 1lc said that Ghotothkach, the
son of Bhima with Hiremba who was the
daughter of the then king of Nagaland.
May [ inform you, Sir, it is said, wc are
the descedents of Ghotothkach according to
Mahabhaiata,

Nagaland has not been propzrly undere
stou:d by many of our fricnds here.  Only
those who have visited Nagaland will know
what a placz it is and what its  problems
are.. Il you go th:re you will be impresscd
by their special coitumes, manners, culture
and non-sophistication, They are wvery
simple, well-built, untiring and strong
people.

MR. DEPUTY-3PEAKER : I am not
surprised to hear this because I have spent
five days there
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SHR1 BASUMATARI : Sir, 1 do not
know with what feeling or expectation you
went there. 1 visited this area for the first
time when I was 2 student, and a many
occasions later.

The pcople of this area are like birds. They
want to move about as they like in com-
plcte freedom. That is why Shri Jawahar
Lal Nehru said let them develop their
own genius. This word genius can be used
for the people of Nagaland; but not for the
tribals of the plains or for the tribals of
Mr. Swell.  Therefore, Nagaland should
be given all the power that thcy want.
This Bill intends to give more power to the
‘personnel then that of constables. Control-
ling Nagas is a simple problem.

My hon. friend, referred to the demo-
cratic way in which they fought the clec-
tions. 1 would not like to rcpeat all  that
Considering all that all the power possiblc
should be given to them so that they can
control the situation and give full oppor-
tunities to the people of that rcgion. So,
1 do not know why this Actis being exten-
ded time to time.

Another point that I want to deal with
is the Ministry to which Nagaland is
attached, When NEFA was with the Exter-
nal Affairs Ministry we demanded that this
should be under the Home Ministry. We
also demanded that in the same way MNaga-
land should be with the Home Ministry.
Rightiy, Shri Guha asked why Nagaland
was being dealt with in the External Affairs
Ministry, We have nothing to say about
the Ministry. But Nagaland being under
the Foreign Affairs Ministry has a psycho-
logical cffect. Sometimes it is questioned
whether Nagaland is in India or outside
India. Therefore I request the hon. Mini-
ster to consider whether this should be with
the Home Ministry or with the External
Affairs Ministry. In my opinion this should
not be continued under the External Affairs
Ministry but should be dealt with by the
Ministry of Home Affairs.

Just after independence some portlion
of Assam was tagged on to Nagaland, that
is. Dimapur. Dimapur was the capital of
the Kachari King. I belong to the Kachari
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community, At that time the Kachari
community ruled the whole of :Assam.
Luckily or unluckily we were subjugated
by the Ahoms who came from Thailand
and we were scattered at various places,
The Tripura Maharaja, who is here, and
the Maharani of Jaipur, the daughter of
the Maharaja of Cooch Behar, who is also
here, will bear me out that we were one
and had been scattered by the Ahoms.

That is the history and we should be re-
conciled,

My aim in saying all this is that the
capital of the Kachari King, that is, Dima-
pur, should be looked upon as a place of
historical importance and should be pre-
served as the Red Fort and other monu-
ments are being preserved, But that is not
being done. Therefore I request the young
hon. Dcputy Minister to see that the capi-
tal of the Kachari King is preserved, It is
an inspiration to everyone of us. I request
him to request the Archaeological Depart-
ment to see to it. v

MR. DEPUTY-SPEAKER : 1 would
like morc hon. Members to participate in
this debatc. As Shri Basumatari just now
suggested, the next dcbate also more or
less covers the surrounding area. So, 1
request hon, Members to be a little brief
because our time is getting ,cxhausted,

SHRI R. D. BHANDARE (Bombay cen-
tral) : We can continue it up to 5 P.M,

SHRI C. K. BHATTACHARYYA :
We saved two hours on the Limitation
(Amendment) Bill,

MR. DEPUTY-SPEAKER : 1 am giving
opportunity as far as possible but because
the Minister will also takc some time and
1 want to call as many hon. Members as

possible, 1 am requesting hon. Members to
be bricf. Shri Prakash Vir Shastri.

uf gyt et (FgE)
Fereger o, fow gwy ame w0 i
FT 19T fadas wrar a1 G I9% fag
gfgurm & qutew F<3 gren fqdas ogi
Fofeqs fear mar g1 9 #4 FEEE
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SO A A TARIATH AgE  war AT
f& armdiE & gu= fmfg ¥ W= e
og war F7o § fF wrere #Y aweaal
&1 FHTETT §) oA, @Y g% TEH 6oy
TIxTwasr fafime @ @ 2 5
AT GTHIT A 95+t g a1 ag & o
fe waw 2 G B TeTedt § gw
Fied ¥ fog aeie &1 99w ¥ fmfo
fawar

Zad YT THY qIE H HIFC T @
%! fe—

AT FT AT ATMAE @Y fzav
AT IW F WY gEAl FT ATH WA
qAMIH § ¢ a9 ATMAE F A19 dE O
F AFT OF HX FTATENTA T I
afmr faar

Al 7 AR §IFR ¥ 9w 5ua
FY fag wwa mmds a1 gg weaAmg &
|19 7 1@ FT fa¥w weAreg F @r 99
T@r | =Y IIIFIATA AGE § q@F AT 97
femfextmmani femr s wr e ? @
I Fama a1 fF aonr A gy Agw
safa & QI § | I weAr  Tegr oEY
gfear ag ag fasmm w 1 mmfsc
fadw aearem & @rw g@ faapr F <Er
ST QT | 9T A TR Agd At A
Fret 7€ & | A dT 99w mer gw
AT g imaam @t & ag
I fder geoft § AT SR § R ww
FH ¥ FRQ 1F IF & § A9 wE
At arTE #Y Ry werrew ¥ Aty @
1N A®F I ogwy ¥ wreATEw
F g 9X A MAET A} g
qeATra ¥ §TY 7@y @rar § W dw &)
qoqawl # OF #1189 qOu 57 e
fiwar omer &)
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I AGRAGTT ¥ ! R 9
WRAIFEi1ag g7 7€ & f& 9w
e faw YT Gfrs faaral & fiedt 91T
T JIAUA AT AT AT |

31 s favam @ qw T & fE
FIHEIT JATHT Y 77 21 w2w T 41 A
FeH Jort & fad #g Y aga &ra-fawT
FT g | AfFT v I AT {7 B wiEY-
FXE faar s a1 fex uanfas) €
a9 § geasdq A @ Arfgd | oF a
ool G F) YT W A I9 799 A)- 9T
FUTT AW tq@er geT A 4r ) 1947 ¥
AT 93T A FT9HIT F goAr  AAre)
&Y AT aY g9 qifsraE & sug % SAqHY
T F1 A9 § ) OF frar | wraaw 1
2Tl gmIt v § weal gf &) gEd A
&6 97 34 TAT A 9@ 1965 ¥ qife-
A AT & Arg wad ¥ gw ¥ A0 WY
sfagre A1 faar 9T ¥ar 1 anw frao
aT &4 7Y agwa fear o =gt fex ww-
At £ @ & 7Y grar ofgy ar o
A9 # geady gt wor wifgd av g
qE #Y A0 4 W g9 ATIET § £7
@ ¥ e ¥ fagyr g awg & WA
eqrfaa 7Y A1 a1 @Y 2 —a2t ¥ oF Efw
ofgsrdl § @ T@FC 7 W TG
97 T FrOw g 41 | 91 dfw ofa-
FY F A AT AT FTETT ST AA
AT ATIEE  # /@ g wifsr qr-
fyg AT @AY § @Y 9gAT S Ay &
& g wwt @91 W & wfe-
FIfEl &Y gra & W €19 § W
w1 gE U ag ¢ fs fadedy faw-
a0 o ATTHE § AT ST Og K AR &
afeiewi ¥ waedty yafs gare @ &
qT gfay amy ) a6 WY ¥ fay
A o1 9 g e o e B o e
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[ w7 wret)

@I X FW  §I 7 wAE]  f=ar
amg, At aprere ¥ frfesw w9 ¥ wfa
eatfad Y awat &1 ¥ gwiw A ww
% T A gwE F gy Faw A
AT §FR =9 gW # Ifa frara
T ¥ A &) 2w F mwT g wrEAT
agat FAY @1 Wy 2 foww 4-5 @
qEI-AT AT AW 97 ag AvET -
FRU AEY &7 9T TEr ¢ AT TAY 32 AW OU%
Iy aTwIT fam w907 fFsam v 9@ ?
ar AR F wasi 1 fFE gF@w FHIGE

FT gAY 7

afed v g oAz @ fe oo 3y
7 arq §7 Afwx mode & o ®
o favga 4ifr ofesare &% & Aom
fagte ga wwix & § & o o7 8%
mifses 7 #1 @gain FFT W 7 F@-
w=F A gAE T @ € Aar Aa & vy
aar® gAr 2 vz ¥ s amdc &
fanimr & arr wra s & fan e
AT UE gwEar @ gu €, 37 & far ga-
“2ar %t qtfg aY afafrag w1 a5 & faa
st z@ar faeft Ay awwai ar et
awr & fay sfa ad) &1

ol @ § 43 g0 uEm gwrward
Azrg ag @ g fe mmEaT & ey
gz1 fugr @ra, @ar =1 gar faar @ig,
gfaw aY g21 faar s, wdlay FrawatiE
Ft g2t A9 s, wifer QAT T2 0T WS
QAW | LF WA T AN Avfa
# mdw agY § 1 SInAe agiea, 93 A
uF g2 g faaa) sdlar 30 § AR &
Hur gz g faasr g s & -vw
qua ma 7 faar § -

w1 ¥ 7 wway &,
7y ¥ vt §,
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¥ /5 fF F-geaAq,
HET A ¥ IAGT §
FIHT W SeEr g, T F ITAT R
w3 ¥ ot A enf goq ¥ foar 3 -

Zoz: ofed g @|t |

W o9ER FT 847 W fgeem & fai
uF gmEar Al gwt g, W & fag o
A qar gar @, SR fad wwie ¥
gy g gae faw §, guAr § 0 S
anmee ¥ wiE warfer 39 9 €
o Fgd & fr agt mfea &araY W
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SHRI JAIPAL SINGH (Khunti) : Today
I would speak in English. I want to speak
in Hindi but I cannot compete with my hon.
friend. (lnterruption)

I am an Adivasi, a prescriptive citizen
of this country. All these fellows are
newcomers. First of all I would like to
know how many of them have been to
Nagasthan. It is very important that you
must have first-hand knowledge and not
talk about foreign missionaries being there.
They are not there any more. .

=t TRTEIT wEdT ;A [amET 91—

“‘Two missionaries are there",

SHRI JAIPAL SINGH : They are
Nagas. There are no foieign missionaries
in Nagaland .., ... -

SHRI SURENDRA PAL SINGH : Now
there are two foreign missionaries who are
teachers in Nagaland; they are not carrying
on political activities.

SHR1
corrected.

JAIPAL SINGH : 1 stand

{ have been intimately associated with
the Nagasthan revolution. It was 1 who
took Mr. Phizo to the first Prime Minister
of India and to the first Commander in-
Chief of India. It was after that Mr. Phizo
withdrew from the rebellion. Later on,
Sir Akbar Hydari, who was the Governor,
took the idea of military power of the
country, sent the Assam Rifles and so on
and so forth Things went wrong. 1 do
not want 10 go into the history of that. But
let us remember that it was the Nagas who
prevented the Japancse from coming into
this country. It was the Nagas who co-
operated with Netaji Subhas Chandra Bose
and he was able to do somethipg. Iam
sorry. my friend, Mr. Hem Barua, is not
here. All the time everybody talks about
fissiparous tendencies When they talk about
their own province, Haryana or Punjab or
whatever else it is, it is not fissiparous, but
if 1 demand Jharkhand, it is fissiparous; if
we talk about Assam Hills State, it is fissi-
parous. My dear friend, Mr. Prakash Vir
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Shastri, —S7TX_5GA & ZHe g3 H< {27,
at arfers{Y w1 wFe Fai @ fear g,
fast Y a3 #a¥ @y fzar sra—w w1
ware afay | weR g fggeara &

TH TEAT g @Y The security of Indiz depends
on the north-east frontier. Don't argue
about names ATATSIE &t fZ4T everything
must be in Hindi. Do you know what
Nagaland means 7 You just don’t know.
Nagaland extends by 300 miics to the cast.
It is no-man's land. The Chinese want to
have it. What the Nagas want is 1o have
the whole of Nagasthan as one. We have
prevented that...(Interruption), Your speeches
here have prevented that. Some stupid
speeches have been made about Assam and
Magaland., We forget that it is the Indian
army; it is not the British Army. Whenever
any civilian administration has broken down,
whether it is due to drought or floods or
something else, we call out the Army. They
are our people. You don't trust them 7
Remember, it is a frontier area..

SHRI SHIVA CHANDRA JHA: 1 object
to his using the word *stupid’. If you allow
that, then others also will be using it ..

MR. DEPUTY-SPEAKER :
unparliamentary.

It is not

SHRI SHIVA CHANDRA JHA : Il you
allow that word to go on record, then in
future others also will be using it and you
will bec in a corner. 1 would, thercfore,
request you to clarify whether he should
withdraw or that word should be expunged.

SHRI1 JAIPAL SINGH : I regret to say,
my hon, friend does not know the English
language, the meaning of the word ‘stupid".

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Sir, it is not in good taste to

say that some supid speeches have been
made.

MR. DEPUTY SPEAKER : We always
{ollow curiain procedure, He said about
some arguments and he wused the word
stupid in Lhat way, He was saying that.
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SHRI SHIVA CHANDRA JHA: He has
mentioned ‘stupid specches’.

MR. DEPUTY SPEAKER :As far as
possible, please avoid jarring expressions.
That is all, Now, continue.

SHRI K, NARAYANA RAO (Bobbili) :
If he generalises it, it is all right. But if he
particularizes it, then, it is prohibited.

SHRI SHIVA CHANDRA JHA: If such
expressions are allowed, they will be used
still more and more.

SHRI JATPAL SINGH : He may get
the Oxford Dictionary and sece what the
word stupid mcans before he say all these
things. The pointis this, Sir. This is a
fronticr State. The sccurity of the realm
has beccome very important now. Whatever
mistakes we have niade in the past. they are
there. Knowing the danger we have, we
have to take a little more than the civil
administration’s help, That is the position,
To think that the army will be there to
prevent democracy functioning, is, again,
1 regret to use another word non-sense, I
do not understand this attitude whichpeople
have.

SHRI VASUDEVAN NAIR (Peermade):
Why, today, are you using such strong
words ?

SHRI JAIPAL SINGH : Because, if I
use such words, it sinks into your head,
Otherwise it does not.

Sir, the armed forces have been one of
our best heritage from the British Govern-
ment. Let us be clear about that, If
there is any discipline in India, it is in the
Armed forces. But they don’t go beyond
the authority given to them, They are our
colleagues. They are the Indian army.
They are our own pecople. They are not
there to destroy democracy. The argument
here has been that you are interfering with
the democratic process. 1 wish we had
some army people inside this House abso.
(Interruption) I mean, active Generals. Not
retired ones.
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AN HON. MEMBER :
Constitution.

Change the

SHRI JATPAL SINGH : I can go to
the extent of changing the Constitution. I
support this Bill. It is a very limited one
and anyone opposing it is making a slur on
the finest service we have in this country,
the Armed Forces.

SHRI H.N. MUKERIJEE (Calcuita
North-East) : Mr. Deputv-Speaker, Sir, |
welcome this opportunity which has been
something of windfall 1 speak in relation
to the problems of Nagaland. And. 1 am
particularly happy. Sir, that our friced Shri
Jaipal Singh has made a come-back 1o the
House. 1 am cxcluding frem any calcula-
tion the extraordinary Hindi specch which
h: made the other day.

I had an opportunity, Mr. Deputys
Speaker, along with ny estcemed fiend
Professor Ranga, and some other collcagues
in the other House of Parliament. to have
seen something of Nagaland a few ycars
acpo. At that point of time also the prob-
lems of Nagaland were acute but we could
discover, as we went Lo that arca, that if an
approach was made to the common people
wilth sympathy and understanding, if the
usual attitude of sanclimonious supcriorily
which so many of us have, were discraded,
if we preferred to meet the people on equal
term; and tried to enter into their ways of
life to a certain extent. if for example we
did not very virtuously refuse something
wich they offered as hospitable hosts then
we could touch their hearts to n significant
extent and if that spirit of un'ersianding
was exiended to this sphere of political dis-
cussion, then the problem would have been
solved long time ago,

I have heard here with rejoining how
Subhas Chandra Bhose came over with his
Indian Notional Army and how they all
kissed the soil of India when they were here
and on that occasion the Nagas had assisted
the Azad Hind Fauj and they have done so
because they are a freedom-loving people---
which is something which certain elements
in this House have got to understand,

Their way of life is something which
should appeal to those who swear by the
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name of Gandhiji and il there is any idea
of having anything like Gandhiji and socia-
lism, they could take over Nagaland where
there is a social system rcady-made which
would satisfy all the criteria of Gandhi and
socialism,

They arc a courageous people, they are
a truthful pcople. they are a freedoms
loving people and they helped Subhas
Chandra Bhose because of that. Apart
from helping Netaji Subhas Chandra Bose,
in the heat of freedom  strupgle, there were
very powerful elements among the Nagas
led by a piciurceque personality, Rani
Guidallo, who joined the Indian Naitonal
Movement and were in the stream of it.
There is talk of mnational intcgration here
unnecessalily, but there was actual national
integration in  the days of struggle for
fieeccom. Now when the problem comes
for the consolidation of the frcedom, we
talk about national intepration and we do
not succeed in achieving it.  That is cxactly
what is happening in Nagaland. How are
we going to treat it 7 We had occasicns
to meet many of our armed forces stationed
in Nagaland and we could see what diflicult
and arduous life they had to lexd. It is
quits likely that on occassions some excesses
mught bave been committed here and there,
1 could sce so many of us could draw
applause from Naga audiences when we
poinied out that n.ay be on some occasions
the Indian Army has not behaved as they
cuyht to, but by and large, as my ficnd
Shri Jaipal Singh said, they are a good lot
of pcople, and we teld our audicnees that if
there was any specific (ase of the Indian
Army not bchaving themsclves, then we
could take sicps in bringing them to the
notice of the Administration and we got
response every time when that approach was
put furward. This is the reason why the
approach has got 10 be conducted properly.
This is why, quite apart from the security
provisions of this Bill more important
stress has 10 be put upon the human
approach which this country makcs. That
is why it is important often not to stress
the idea of our having already won the
battle in Nagaland, not 10 talk to0 much of
the Naga bostiles baving been virtually
liquidated, and not 10 be bragging sbout
teaching a lesson to China and Pakistan for
their trying to poke their noses into Indian
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affairs. It is advisable not to indulge in
that kind of vain gloriousness. On the con-
trary, we should lay our hand on our heart
and ask ourselves, how is it that in this year
of grace 1969, 22 years after freedom, there
are clements in our country who do want to
8ot assistance from China and Pakistan.
That is because we should shed our idea
of being merely a successor power of the
British. We should not behave just as if
we have stepped into the shoes of the British
and we should not say that whoever was
under the British should be under our
Raj, That is an idea which we
bave to shed altogether. That is why we
have to be more humble and modest in
regard to the entire Himalayan region.
Questions would arise not in a very distant
future in regard to Bhutan, Sikkim and
Heaven knows what other arca, If we do
have a feeling that we chould hold on to
whatever was under the British rule, then
that is something which is going 1o defeat
our purpose.

In regard to NMagaland, they are our
own people. If they are our own people,
let us treat them with the consideration that
they deserve. Let us not feel too superior,
Let us not talk of national integration in
that area and let us not merely say that
this is fissiparous, This fissiparous business
is driven 100 far. We are a mosaic country.
India is full of diversities and there is a
basic unity in that diversity. The fact of
that diversily has to be taken notice of.

If in the case of Nagaland some very
special provisions are called for, let us go
in for those provisions. Let us not try to
pose with bravado that we can take on
China, we can take on Pakistan and the
Nagas are a footling little tribe whom we
€an teach the lesson we wish 1o teach them.
That sort of attitude is undeserving of a
<ountry like India. This is Mahabharata
which has extended its influence all over.
That is why the land of Chitrangada was
there, That is why Nagaland is part of our
Country. [t is part of our historic memory,
aod it is uar job now to consolidate Naga-

land as part of the political entity which
is ours,
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This is why—-as you have yourself becn
to Nagaland, you know---how important it
is to pursue our economic policy of assis-
tance to the Naga people. 1t is necessary
for us also to grant whatever legitimite
demands they are making today in regard,
for instance, to the demand for a separate
Governor for Nagaland. That sort of thing
would easily make for a beiter harmony, a
better possibility of understanding.

Therefore, my feeling is that for the
time being, some sccurity measures are
necessary---there is no gelting away from it.
For the time being also, I am not geing to
make a song and dance about this matter
being in the hands of the External Affairs
Ministry and not in the hands of the Home
Ministry. Logically, it should be in the hands
of the Home Ministry. But life is not logic
and life is a very complicated, complex and
country like ours is never very logical
Therefore, if with a few psychological
nuances this matter can be tackled more
successfully by the External Affairs Ministry
without a jolt to the sensibility of the Naga
people concerned, I would leave it in the
hands of that Ministry.

Therefore, as on a par with such ques-
tions as the Kashmir quecstion, the Naga
question has to be dealt with imaginatively
and mnot in the manner of a umilateral
approach, not in the usual way of a chau-
vimistic and boastful approach which some-
times finds expression in this House, much
to our regret. Something has got to be done
about it. Whoever in this House has gone
to Nagaland has come back almost having .
fallen in love with that part of our country,
but that shold be transmuted in some kind
of statesmanlike action. 1 hope after the
Government gets these powers it needs for
the time being. it will persue policies which
would really bring about a cementing of the
relationship between Nagaland and ourselves
so that we can really have that kind of
integration that we wish for.

SHRI SWELL (Autonomous Districts) :
1 am happy to note---1 would like the
Deputy Minister to pay some attention to
what 1 say because 1 am directing my
emrarks to him at the very momeat...
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AN HON. MEMBER : He is addressing
the Chair,

SHRI SWELL : I am addressing him
through the Chair.

T am happy to note that my non. friend,
Shri Surendra Pal Singh, has been given
independent charge of the subject of Naga-
land. It is very rare that a Deputy Minister
is given an independent charge of that
nature. He is in the prime of manhood; he
is liberal, hardworking and imaginative, and
I belicve he must have made a special study
of the problems of Nagaland.

It is evident from the speeches that the
debate has gone beyond the ambit of the
Bill. The ambit of the Blll is to seek per-
mission of the House to extend the special
powers of the armed forces in Nagaland for
anofher period of three years. Reasons
have got to be adduced as to why Govern-
ment seek that special permission.

It is obvious that opportunity has been
taken naturally by members to air their
views about Nagaland and also to elicit
certain information about the situation in
Nagaland, which, is, 1 think, legitimate and
proper.

Now I do not want to go far and wide
beyond the scope of the subject. But |
would like the Deputy Minister to enlighten
the House as to what is the actual present
position in Nagaland. In the past we have
always asked for an extension by one year
of these special powers and to-day you
come forward with the proposal that these
powers should be extended for a period of
3 years. We would like to be enlightened
about that.

The other day, if you will recall, we had
& short discussion about the recent develop-
ments in Nagaland. The Hous: at that
time did not have the opportunity of getting
fuller information about the situation in
Nagaland. I would take this opportunity
to ask the Deputy Minister as to what is
the actual position there.

Some time ago we had been told that
the Nagas who had been to China had been
traioed and armed in China and had been
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hovering on the Burmese border had not
succeeded in entering Nagaland, Suddenly
we are overwhelmed with information from
Nagaland that batches of these Nagas had
succeeded in entering Nagaland and the
whole drama was climaxed with the capture
or surrender of the Naga rebel Jeader, Mr.
Mowu Angami. 1 would like to know from
the Desputy Minister as to how this thing
had come about. Is it because the Indian
forces had purposely allowed these Nagas
to enter Nagaland in order to intercept them
and capture them or because our defence
arrangements on the border are not that
good as we have been told in this House
time and again. 1 would also like the
Deputy Minister to take this House into
confidence and say under what circumstances
Mr. Mowu Angaml was arrested. Sir, we
have reccived reports that Mr. Mowu
Angami and his colicague Loche Amgami
were on their way to Zungti headquarters
of the Kunghai groups of rebels and that
intclligence was given to the security forces
by this group of rebels Zungti about the
movement of Mr Mowu Angami when he
was surrounded and taken. 1 am putring
this not to ncedle the Government but to
elicit information. Yesterday or to-lay
again there is the news from Nagaland that
170 Nagas trained and armed by China who
had come to Nagaland along witn Mr.
Mowu Angami have bcen taken into the
protective custody of the Zungti group of
rcbels.  This is a very strange ncws,~170
well armed Nagas to be taken like that
without a shot being fired and to be taken
not into the custody of our sccurity forces
but into what is cuphemistically called, the
protective custody of the Zungti group of
rebels.

1 should like the Housc to be told
whether this is truc and what the actual
significance of this expression ‘protective
custody’ is. [ put this question because
things in Nagaland are not quile as rosy as
they appear to be. When my friend Mr.
Bhattacharyya spoke sometime ago, he used
an expression which 1 myself did not
understand ; speaking of the Nagas he says
that they are good people, intelligent people
and unsophisticated people.

SHRI C. K. BHATTACHARYYA : |
said they were. .((/nferruptions)
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SHRI SWELL : This is the kind of
mentality which as Mr. Mukerjee had just
now pointed oul, betrays a kind of weiled
superiority complex that we have in our
relations with those people and has given
rise to trouble.

SHRI C, K. BHATTACHARYYA : I
said that the Nagas were a simple people,
truthful people and not sophisticated in the
sense that we are. [ paid them a compli=
ment. I do not know why it should be
objected to.

SHRI SWELL : Mr. Bhattacharyya has
to go to school again to understand what
the true import is when you call a person
simple and unsophisticated and say that you
pay him a compliment. When one is said
to be simple, it means that he is not intelli-
gent and that he can easily be misle:d. That
is my understanding of the word in the
English lapguage. I should like to say
here now that the Nagas, or for that
matter any hill people in the whole of the
North eastern India are some of the most
intelligent and clever people thal you can
have anywhere in this country.

SHR1 C. K. BHATTACHARYYA : 1
also stated that; I said that they were sharp
and intelligent. Cannot an intelligent person
be simple ?

SHRI1 SWELL : I am not going to enter
into any controversy about that now. My
point is that when you are dealing with the
Nagas, you are dealing with a set of people
who are politically for decper and for more
sophisticated than others, pcople who have
dealt with politics not only in the national
ambit but also had gone out and had
dealings in the international sphere itself.
1 want to put this question to the Deputy
Home Minister . (An Hon. Member ; Exters
nal Affairs Minister) This is some kind of a
complex with me. Nagaland should pro-
perly be under the Home Ministry but it is,
for some psychological reasons as my friend
Mr. Mukerjee said, being put under the
External Affairs Ministry,

SHRI JAIPAL SINGH : Why not a
separate Ministry for Adivasis ?
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SHRI SWELL : 1 am not going into
that now, I want to know whether a deal
is being struck today either with the know-
ledge of the Government of India or at
their back, between the China trained Nagas
and the revolution:ry group at Zungti.
Until today division among the underground
Nagas, especially in the last four or five years,
following the ceasc-fire and the creation of
& separate Nagaland has been their greatest
weakness. 1 fully subseribe to  the view
that the policy pursued by this Gavernment
in relation to Nagaland is a correct policy
and it has borrie fruit. The underground
Nagas have been split and there is dissen-
sion among them.  The poople of Nagaland
have now develeped a stake in peace and
development. These are the concrete results
that have accrued from the right policy
which this Government has followed in
relation to Nagaland.

MR. DEPUTY SPEAKCR
Member's time is up.

: The hon.

SHRI SWELL : Plcase give me three or
four minutes more. 1 have spid that the
weakness of the underground Nagas so far
was the sharp split, division, dissension,
between what is call:d the Phizoite group
and the Zungti revolutionary group. But
today, if the Navas could unite, if they
could make up their differcnces and if
along with unity they could bz strengthencd
with the addition or accretion of mans more
thousands of men, well-armed by China,
with arms and ammunition they have brough
from China, if they could present a united
force, under the new leadership of the Zungti
revolutionary group. the question is whether
that is not going to pose a bigger problem
to the country than it has been so far.

My information is that deal is being
struck. I want to know whether the
Government knows about it and that
the arrest of Mowu Angani was a trap
that was laid between the Security
Forces and the Zungti revolutionary
group. Mowu Angami and his men were
decoyed to go to Zungti to have parleys and
talks with the rebels there, and because the
question of leadership comes in, and one
of the potential leaders of one group must
be got rid of, Mowu Angami was arrested
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-on the intellicence, information, given by
the Zungti group to the Security Forces,

Sir, there is no doubt about this; that
the Nagaland situation has improved today.
But my point is whether the Government
will be able to hold the situation, to
take advaniage of the improvement of the
situation. There is no doubt that the Nagas
who returned from China have found them-
selves isolated in MNagaland today. They
find tnat the people in Nagaland are no
longer interested in trouble, in fighting in
Nagaland. They f{ind that the powerful
group of rebels under Mr. Kughato Sukhai
is not interested in following their line. They
find also that the pecople of Magaland are
against any collusion with China. And,
therefore, it is onlv right and proper to
imagine, to cxpect, that they do something
to close up their ranks. 1 want to know
whether the Government is aware of it, and
whether it is a fact that Mr. Mowu Angami
who is being interrogated now has also
given expression o some such things, 1
would like this House to be cnlightened
about that.

With these few observations, 1 extend

my support lo the Bill.
Thank you.
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SHRI RANGA : Srikakulem Mr. Deputy
Speaker, Sir, 1 find that on this occasion
there  is  more or less complcte
unanimity between all political parties
represented in this House and all political
elements also. I agree with what my hon.
friend, Shri Mukerjec, has said, as to how
we should approach such problems and
such people and also  such arcas. We
hould not try to approach them in the
same way as we approach these bigger arcas,
arger groupings of population and people
who hive been used 1o other ways of life
which arc much too commercial We also
agree with our hon. friend Shri Bhatta-
charyya, Shri Samar Guha and others in
paying our tribute to the Naga people for
having given their support to the INA and
Netaji Subhas Chandra Bose, and in that
way made it very clear that they are not only
frecdom loving in their own areas for them-
sclves but they also admired the fighters
for freedom who hailed from India and who
were then lighting for the whole of India.

It may be that we made some mistake
on the military level and on the civilian level
also during the first few sears of our free-
dom in taking it for granted that the Naga
people also would be welcoming the totality
of freedom we have achieved from British
imperialism in the same manner as we did.
It was donc more because of our ignorance
of what was happening in their own areas
than because of our arrogance or any
sophistication on our part. We did not
then realise sufficiently that those people
for such a long time had been living so
completely isolated from the rest of this
country and so utterly free by themselves
with such a high sense of their own impor-
tance and their own national as well as
cultural traditions vis- a—vis the all-powerful
British who were hemming them in, sand-
witching them from this side of India and
also from that side of Burma that we
made some mistakes in approaching them
with the result that when no less a man
than Pandit Jawaharlal Nehru, who was
during the first decade of his tenure of
office sv much more than being a mere
Prime Minister, went over there he did not
get the proper treatment and those friends
'did not bother to treat him as the Prime
Minister, did not even bother to treat him
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as we would have liked to treat him. We
got used 1o treat him as one of our topmost
national leaders. That is how misunder-
standings have arisen and so many things
have happened.

Anyhow, slowly a certain sense of
understanding has come to prevail now,
thanks to the good work done by the Peace
Commission.  Our friend Shri Jai Prakash
Narain has also made some effective contri-
bution towards the development of a sense
of understanding between those people and
ourselves.

who are those people 7 1 consider my-
self to be one of their people in blood, in
culture and in my ancestry. We were all
the original people, the Dravidians.

SHRI JAIPAL SINGH : No,

17 hrs.

SHRI RANGA : Shri Jaipal Singh is a
full-blooded Adivasi. I agree. But quite
a lot of them are more precious in culture
and their precious blood has gone into us.
Yet we share some of the traits of our
ancestors. And from these ancestors these
Nagas have come, more or less in direct
descent. yet, they have gonc farther and
farther away. As we were becoming more
and more sophisticated, clever, commercial.
minded, cheating and all that sort of thing
amongst, ourselves, they got disgusted with
us; they did not wish to be subdued by us;
they did not wish to bow before our kings
emperors and the rest who were coming
from various parts of this country. So,
they receded more and more, decper gnd
deeper into the forests, on the hills and that
is how these Nagas have, almost in a kind of
fossilized fachion, come to preserve the
earliest possible civilisation we must have
had, say thousands of years ago.

I was talking to some of their civilian
officers. highly placed officers and they
were talking to me about their dai dictary
habits. Their dictary habitp reminded me
of our own Rishis in Vedic times who used
to cat all sorts of things.

SHR$1 WELL : Including meat,
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SHRI RANGA : There were Rishis and
Rishis. There was Aswa Medha. Anyhow,
from that time to our time people have
started having all sorts of different dietary
habits—some would not eat onion; some
would not eat pumpkin; some would eat
everything else but not meat; some would
eat only fish and everhting clse is taboo;
then, for others, on some days of the week
they can eat them but not on other days
and to on. As we became more and more
civilized, more and more important and
sophisticated, all this has happened. But
those people have lived in the same old
way. My hon. Friend, Shri Jaipal Singh
wants me to take him as a true Adibasi He
is an Adibasi, but an Oxford Adibasi. a
professor Adibasi, an English professor
Adibasi, a cricket-playing Adibasi and a
fox-trotting Adibasi. Yet he has better
claim than me as an Adibasi. So, I have
always admired him. 1 have also admired
his Jharkhand movement. He has inculcated
in them political thought and modern-
mindedness in those areas where he has
influence. Whether we agree with his
views or not, whether we grant Jharkand
State or not, that is another matter. He has
certainly made his contribution to the cause
of Adibasis.

In the same way, Shri Phizo has also
made his own contribution. It is no use
dismissing this man altogether. For the
time being, most unforiunatcly for us, he
has allowed himsell to be misled by some
missionaries and others, British missionaries
I suppose, and he chose to accept British
citizenship, thinking that it was going to be
an assct for his people. But actually it has
proved to be a liability.

Similarly, Shri Mowu Angami and other
people have made a mistake of choosing
Chinese assistance and Chinese leadeiship.
They went over there, they got themselves
trained and now they are coming back. We
hope the whole lot of them will return
and will become good citizens.

In the meanwhile, what is it that we
have to do ? They have asked for the
extension of this Act for three years to give
the police force military powers. 1 would
like the government, not now but later on,
to take the leaders of opposition partics, io
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Parliament as also outside in the country,
into confidence and discuss as to what
permanent steps they have got to take, at
least more or less permanent stcps, because
a part of our defence forces would have to
be kept there anyhow in that arca. So,
we have to consider under what circum-
stances, with what powers, with what res-
ponsibilities and with what limitations they
have to be kept there.

Let us not forget the fact that when the
British were here and used 1o be so power-
ful, they had to kcep their armies on the
north-west frontier. At that time it was
alive, Our north-east frontier at that time
was very quiescent. They had to kecp the
army there. Unfortunately, they did not
develop as good relations with the Pukh-
toons as we would have wished; but they
had to kecep the army.

This frontier has become very much
alive because of the two inconvenicnt, fer
the time being, undependablec and hostilh
neighbours on both sides Both of them
are willing to do mischicf against us
Thercfore they will always be tempting
somebody or the other and there will
always be pecoplc who will allow them-
sclves to be tempted. Under thuse circun.=
stances mere police and the local govern-
ment would not be able 1o deal with i1, Sno,
we have 1o keep our defence forces there
but 10 what exient, in what manncr, with
what powers and with what limitations 7 1
have alicady said that. Subject 10 that we
have to keep our defence forces theie.

When we went there our Deputy-Speaker
was also there and he was very much wel-
comed by the Cabinet. 1 am glad to find
that quite a large number of that Cabinet
has again joined this new Cabinet. 1 agree
with all the nice and welcome things that
our people have said, 90 per cent of the
people had taken part in the vciing.  They
have demonstrated their love for peace and
the democratic way of life.  Ali this every-
one welcomes. But how arc we to deal
with this Ministry ? Is it enough that we
deal with it through the External Affairs
Ministry 7 Would it not be betier to deal
with it through the Home Ministry ?
Would it not be a sensible thing to have a
separate ministry to deal with (he Adivasi
arcas ?



309 Armed Force (Spl. Powers)

SHRI JAIPAL SINGH : Hear, hear.

SHRI RANGA : I do not know; today
my hon. friend is minded that way, but
tomorrow he might say, *“Why have a secpa-
rate ministry for Adivasis alone ? You are
making a distinclion and are looking down
upon our people.” But certainly there can
be no difference of opinion in regard to one
point and that is that we must have a
separale ministry to deal with the States.

At one time when the Maharajas were
there, Sardar Vallabhbhai Patel was made
the Minister concerned with the States. but
those were the rajas ‘and maharajas’ States.
Now todav we have the Chief Ministers and
the Chief Ministers’ States. Therefore 1
think, we must give some thought to it
whether it would not be agood thing to
have a separate States” Ministry to deal with
these people in regard to political, financial
and defence problems.

Having said this, let me come to one or
two other points. Should we not havea
separate Governor for that area 7 But,
at the same time it was suggested
that we should have a Naga. | am not
very keen about it. It must be an outsider,
but who that outsider should be 7 Is he to
be a politician-a defeated politician or a
party politician-or an ex-civil servant? That
is another question on which there can be
difference of opinion. Thero can be many
views and we will discuss it on some other
occasion in regard to the Governor. But
certainly he should be a person chosen from
outside as it should be in the case of every
other State also because a local man is no
good just like the goat-you know, Sir, the
goat has got those two things hanging by
the n:ck which do not yield any milk. That
sort of an appendage we should not have.
We do want to have a scparate Governor
but, at the same time, is that ministry to be
on the same footing vis—a—vis the States
Ministry here which [ am suggesting or the
Home Ministry as all other ministries 7 No,
Sir. Not only that Ministry but this Hima-
chal Pradesh Ministry also. My hon.
friends are angry with me becausc [ was
not prepared to say, *“*All right, full state-
bood for Himachal Pradesh.” My hon.
friend from Himachal Pradesh began to
speak in such a way that I began to feel as
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if he was speaking as a great revolutionary.
I am sure, his revolutionary spirit will
quieten down the moment statehood is given
to Himachal Pradesh. That is not enough.

But we are not particular about all
these things. Give as much power as you
like to the States but, at the same time, let
us learn to treat all these security areas in
a different way, and take into confidence
these Chicf Ministers on a higher footing
indeed than even the other Chief Ministers.

Sir, when you were in Manipur, you
met the Chief Minister. That Chief Minis-
ter began to grow red in his face because
of the contemptuous manner in which the
Home Ministry has been dealing with
him, from the Deputy Secretary right up to
the Secretary. He was not allowed to reach
upto the Secretary level. If he was, at any
time, allowed to reach upto the Secretary
level and talk to him, it was a great favour.
Now, this sort of an atmosphere at the
Centre has got to be given the go-by, The
Central Ministers have got to learn to deal
with these people in & semidiplomatic
manner, in the same courteous, decent and
regal manner in which they are dealing with
Bhutan King, Sikkim King and so on, while
at the same time treating them as belonging
to a part of our country, as a part of our
own national leadership. It is a psycholo-
gical approach. I used the term ‘semi
diplomatic manner' not in a rough and
ready manner but we must deal with them in
such a manner that their hearts would be
touched, their sentiments would be touched,
and they would be made to feel, “*Here
are these people, 70 million in U. P., 30
million in Andhra Pradesh, 34 million
in Tamil Nadu and so on like that, who Mre
prepared to bend their knees before us and,
although we are only 4 lakh people or 10
lakh people or 20 lakh people, they treat us
all. not only as equals but with such royal
graciousness™. That is the kind of atmosp-
here they have got to create and, I hope,
my friends will agree and I wish to con-
gratulate the Government for having evoked
such a universal sense of agreement with
them in regard to this question.

Finally, I want to congratulate my hon.
friend, Shri Chandra Jeet Yadav, who
spoke from the Congress Benches today on
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the subject. He made a speech of which
not only he but so many of us can be
proud. Our army is there. My hon, friend,
Shri Jaipal Singh, was angry with us thin-
king that we were not so very keen about
the army. What clse is there in this
country of which we can be proud than the
army, than the dcfence forces 7 We may
not be so very proud of our Prime Minister
and Ministers; they way not be proud of
us, We are all together proud of our army,
of the role they are playing in NEFA, in
Nagaland and everywhere else. Therefore,
let us all unite in treating them as they
should be and say that the whole House
is proud of the services that are being
rendered by our army under the most
trying conditions.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Mr.
Deputy-Speaker, 1 am very grateful to hon.
Members who have taken part in this
debate. For the past many years, the
Government of India has been faced with
a very difficult and delicate situation in
Nagaland and a discussion, a dcbate, of
this nature is, certainly, very welcome
because it helps the Government to know
the mood and the mind of the nation in
regard 1o all the issues and the problems,
and it also helps those people who are in-
charge of Nagaland affairs to check their
own bearings, so to speak, so that they do
not go off the course.

Sir, the tone and the tenor of this debate
has been, to my great surprise, different
from the tone and the tenor of the previous
debates on the same subject. In the past,
whenever this subject was discussed in the
House, the hon, Members had only brick-
bats for the Governments, This time, 1 am
‘happy to sce that there are more bouquets
than brickbats, which is a clear indication
of the fact that, now there is a better under-
standing of the Naga problem in the minds
of the hon. Members and also better
appreciation of the Government's policy in
regard therelo,

For a number of years, before the agree-
ment apn suspensions of operations came
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into being, the Government followed, rightly
or wrengly, a tough policy in Nagaland.
For a number of years, a lot of killings
went on; there werc active operations
against hostile Nagas; the local people were
put to a lot of hardships and there was a
lot of destructions of propertics and human
life, etc.  But all that did not bring us any
nearer to the solution of the problem.

The truth of the famous  maxim,
hatred begets hatred and repression leads
to more and more vioce, was proved
beyond any shadow of doubt in Nagaland
during that period.

Another lesson which we learntfrom that
episode wast his that one can fight and defeat
an army, but one cannot militarly subdue
:he people who are imbucd with certain
lofty ideals; they may be wrong ideals or
good ideals or bad idcals, but in the case
of pcople who are emu.ionally worked up
or who feel very surcharged emotionally
in their hearts about a certain matter, it is
very difficult to subduce them militarily
this was also a lesson to be learnt--they
can only be won over by a sympathetic
attitude, by persuasion and by under-
standing their problem. So, after this
episode, a certain change came about in the
strategy and policy in regard to Nagaland.
This was ronnd about 1964. The so-called
policy of iron hand gave way to a policy
of concligition and persuasion but tem-
pered w.ith firmness, and that policy has
beed pursued in Nagalnad for the past few
years.

The basic idea of this policy was to
isolate the exteremists underground MNagas,
who just could not come on to the path of
peace and wanted to settle the issuec by
force of arms, to isolate them from the
rest of the people of Nagaland who, by
and large, wore peace-loving, who had got
completely sick and tired of fighting there
and who wanted to live in peace and
amity among themselves.

This objective was sought to be achie-
ved by a number of methods : firstly, by
taking timely and firm action against all
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lawless activities of the underground.
Whenever they broke the terms of the
agreement itself or they indulged in unlaw-
ful activities, our sccurity forces and our
police forces, under the guidence of the
State authorities, took firm and timely
action, and that created a fecling of confi-
dence among the people. It also created
a feeling among the people that our secu-
rity forces and police forces were able 10
give adequate protection to those people in
Nagaland who were for peace and for
peaccful settlement and who did not want
to revert to fighting.

Another method adopted was by edu-
cating the people, by persuading the people
by telling them that it is in their own in-
terest to remain within the Indian Union.
how profitable it is for them to stay within
the Indian Union and bencfit from the
resources which this entire country has at
its command rather than ask for Indepen-
dence; this had its effect and people began
to see the logic of the argument.

Another method was by strengthening
the hands of the State Government, We
did everything possible to see that they
functioned absolutely independently and
if ever they needed help from us in regard
to police forces etc., that was given to them,
Whatever they asked of us was given 1o
them because we felt that the State Gover-
nment alone could administer that area
effectively. So, it was our policy to stren-
gthen their hands and that was done.

After saying all this, [ think, I have a
right to expect that the hon. members will
realise and will agree that this policy which
the Government of India has been pursuing
there has paid dividends and it has been
quite successful I cannot say that all our-
troubles in Nagaland are over or that we are
out of the woods. Thatis not so. But
itcan be said with a considerable amount
of confidence that our policy there has
succeeded to a very great extent and we are
procecding on the right lines, it is only a
matter of a few more years when, [ sup-
pose, all the troubles will be over. Today
‘T would give ohe example as to how things
are in Nagaland. [ would like to say that
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the hostiles to a very great extend stand
isolated from the people of Nagaland.
Amongst themselves, in their own rank and
file, they are completcly in disarray and
there is a certain amount of confusion
amongst themselves. As  regards normal
conditions, I can say, normal conditions
have been established in Nagaland and
everywhere, in all the cities and towns and
villages, there is normalcy everywhere and
people go about the business every day
and do work every day without any let or
hindrance, without any fear from any quar-
ter whatsoever. And, the writ of the State
Government is quite effective, and it is
respected throughout the length and brea-
dth of the State.

The recent elections arc  yet another
example of how things are in Nagaland
today. These elections were most orderly
and peaceful, It shows us ¢learly that the
conditions in Nagaland have changed com-
pletely and the very fact  that clections
could take place without any incident is a
clear vindication of our policy in Naga-
land.

Now. Sir, the type of policy which the
Government has fullowed in Nagaland for
all these years is a policy which does not
give us immediate results. Itis a long-
term policy which requires a long period
of gestation, And, in the past year or so
Government were asked in the House as to
why it had failed to solve the problem
quickly and in a pcaceful manner and I
may say that we were criticised and we
were told that we had no policy at all or
that our policy was week-kneed. Some hon.
Members did not understand what tie
policy was. We had also some difficulties
in explaining. We were on the right lines
but we had not gained immediate tangible
results. Howere in course of time this
policy has begun to show. good results,
There is now a greater understanding of
our policy in Nagaland and I am sure that
from now on things will begin to improve.

Sir, during the course of the debate a
number of points have been made by the
hon. Members. A point which has been
made by practically all- the Members who
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took part in the debate, is the need and
the desirability of developing this area eco-
nomically to develop this area as quickly

as possible. This is a  very important
matter. Government also realises that be-
cause of historical 1easons this part of

our country has remained out of the main-
stream of the life of our country.  They
have lived in isolation and they have not
enjoved the fruits of modern civilisation
and technological developments. So, Go-
vernment, in the past few years have laid a
great deul of emphasis on  development
works in Nagaland and we are doing every-
thing possible within our own limitations.
Of course our resources are also very limi-
ted. We cannot do as much as we would
like to do. Bui, to the extent possible, we
are giving suflicient help to MNagaland for
their development schemes,

With your pernussion, Sir, 1 would like
to quote a few figures. In Nagaland out
of the total budgetary outlay of Rs. 2318
crores for 1968-69 the Government of India’s
countribution as a grant-in-aid and loans
has been Rs, 22,15 crores  MNow., this grant.
in-aid, if worked out on per capita basis,
comes (0 Rs. 700 per person which is about
the highest that any other State is getting
in this country. In addition to this a sum
of nearly Rs. 35 crores has also been allo-
tted for Nagaland’s Fourth Plan. | do say
that this amount is not really enough to
meet all the demands. But, as hon. Mem-
bers are aware, our resources are also very
limited. It is just not possible for us to
give as much as they want.

In regard to agriculture, 1 have not got
all the details, but 1 may say that there are
various plans and programmes which are
going on in Nagaland. There area pum-
ber of schemes undertaken by the State
Government for the development of agri-
culture io that State and a great deal of
improvement has already been made par
ticularly, to increase rice production etc.
And, 1 bave been told that if the progra-
mme goes on at this rate, in the next 4 or
5 years scil-sufficiency will be achieved in
the requirements of rice in Nagaland.

In the educational field a tremendous
expansion has also taken place, Today the
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total strength of school-going chindren is
near about 90,000. There are very nearly
927 primary schools in Nagaland, about 146
middic schools and 33 high schools. This,
for a population under four lakhs of pco-
ple, is I think, quite a substantial achieve-
ment.

In the medical ficld also, there are ele-
ven General Hospitals in Nagaland, 18 dis-
pensaries, one leprosy colony, one anti-
malaria unit and one BCG unit.

Road-building programme is given a
great deal of imporiance because we do feel
that unless and until good roads are built in
Nagaland to facilitate industrial develop-
ment, it will nut be able to progress fast
cnough.  With the help of the Central
Government, the State Goveroment has
been able to built a large number of roads
in Nagaland. The total milecage of roads
of different types comes to 1,911 miles.
They are not all first-class roads; they are
of various types. This, in brief, shows
that this aspect of the question is not being
neglected and everything possible is being
done to develop that area and to bring our
brethern in  Nagaland upto the same level
as the rest of the country as early as
possible.

The other question on which there has
been a great deal of emphasis and to which
reference has been made by many mem-
bers is the hardy perennial why Nagaland
is being dealt with by the External Affairs
and not by the Home Ministry, This ques-
tion has been discussed here on a number
of occasions. The entire background of the
whole aspect is very well known 1o the hon.
Members. But I have to repeat myself
here again. This arrangement, rightly or
wrongly, was entered into between the
Government of India and the Naga leaders
in 1960. This was one of the points of
the sixteen-point agreement to which the
Government of India stands committed.
This is a promise which we made and now
1 would ask the bon, Members how can
we go back upon our own promise ..

SHRI RANGA : What is the attitude
of the present Government ?
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SHRI SURENDRA PAL SINGH : 1
am coming to that. We do feel, as I my-
sell have said on a number of occasions,
that the time has probably come when this
subject should go to the Home Ministry
and we intend to take up the matter with
the new State Goverment. We will give
them time to settle down after the general
election. But I might say that even though
this ministry is cflicially dealing with cer-
tain matters relating to Nagaland, the
Nagaland State Government deals with all
our ministries in the same way as all other
States do. In our Ministry there is a small
cell which deals with the political and Par-
liamentary work and the work relating to
grants to Nagaland. Otherwise, for all
other subjects they are in direct touch with
all the Ministries like any other State.
This link is only a tenuous link, but it is
there and we propose to talk to the new
Statc Government about that. On this
matter we cannot make a change unilate-
rally without their consent.

Shri Prakash Vir Shastri said that we
should give our armed forces a completely
free hand in Nagaland to deal with the
situation there. In this connection. I would
like to say this much that no restrictions are
placed on the security forces. It depends
on what kind of an operation they are
carrying out and what work they are asked
to look after at a particular point. When-
ever any unlawful activity takes place or
violation of the agreement takes place, our
sccurity forces are free to go and take
action against the unlawful activities of the
Underground. Tt is not correct to say that
thes sit back and do not do any thing. 1
do not know what other kind of freedom
he would like us to give to the armed for-
ces in addition to what they already have.
Then he said that because of our ambi-
guous and weak-kneed policy and because
of our failure to give protection to the
loyal Nagas, more and more loyal Nagas
are now going to the extremist side. This
I1am afraid, is absolutely incorrect. In
fact, the position is just the opposite. It
is our assessment that more and more peo-
plc are now coming over to the government
side those extermists who want to settle
affairs by the force of arms arc getting less
and less in oumber and are being gradu-
ally isolated.
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He also wanted to know whether we
would carry on talks with the underground
Nagas or not. This point has also been met
in the past. Wc have said whereas in prin-
ciple we will talk with anybody-we do oot
refuse 1o talk even with the devil himself if
that will solve any problem-we will not be
prepared to carry on any talks with the
underground Nagas so long as their demand
for indcpendcnce remains.  This is absolu-
tely categorical and clear.

There was an approach made by some
underground lcaders sometime ago to have
talks with the Government of India, Our
reply was that they should get in touch
with the State Government or the Governor
and as far as we were concerned, the whole
question has been settled long back.

Shri Swell raised some very fundamen-
tal questions- First of all, he wanted to
know how it is that until a few days ago
we were saying that we were taking ade-
quate measures to prevent the entry of
China-trained Nagas into India and how
they have suddenly come back, many of
them In large numbers. It is very difficult
for me to answer that. All 1 can say is
that we had taken adcquate measures. We
did our best to plug all the loopholes, to
increase our patrolling and the number of
security forces on the border and for mo-
nths, for a very long time, we were success-
ful in preventing their entry into Nagaland.
Hon. members are aware how for months
this practicular gang and one or two others
were hovering on the border and were not
able to gain entry. But this much is true
that recently Mowu Angami and his follo-
wers and one or two other groups were
able to slip into Nagaland, But it will not
be true to say that they were allowed to
come in by our security forces. What
strategy our security forces adopt in trac-
king and capturing them is very difficult
for me to say. it is a question which the
Defence Ministry alone can answer, All 1
can say is that there is no let-up on this
by us Here | have to repeat what has
been said in the past that because of the
difficult terrain and dcnse forests it is
humanly not possible 10 post a soldier at
every yard 10 prevent their entry. It is
very difficult to stop infiliration in small
groups of twos and threes, who regroup
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on our sid¢ into bigger groups again. But
we arc awarc of these things and are doing
our very best to prevent it.

As regards conditions in  Nagaland,
there again, it is very difficult lor me to say
because things are still in th:z melting pot.
Certain developments are taking place; so
it will not be proper for me to make any
kind of guesswork on that. The best thing
would be to wait for some time and sce
how things shape up.

It is true there is a split
underground Nagas.  There is a group
called the extremist group or pro-Phizo
group which 1s in favour of taking help from
China, Pakistan or whatever source they
can get help from, starting hostilitics and
achieving their objective by force of arms,
On the other hand, there is the Zungati
group led by Shri Kughato Sukhai.  He is
in favour ol a peaceful settlement; he does

amongst  the

not want to start hostilities again. We
have no reason to belicve that he has
changed his ideas and wants 1o strike a

deal with the other group.
ledge, that is not so.  As | said, the situa-
tion is very fluid. But we are keeping
our eyes open and are vigilant; the situa-
tion is being kept canstantly in control and
where and when  necessary, adeguale
measures will be taken,

To our know-

Prof. Ranga wanted to know what
kind of a sci-up we have in view of the
future, whether we will keep our armed
forces or not in that region. This is again
very difficult to answer one way or the
other.

SHRI RANGA ; Why ‘one way or the
other 7 1t is a boider area. We have
§ot to keep our forces there,

SHRI SURENDRA PAL SINGH: It
iga very sensitive area on our interna-
tional border. We have to station our
forces on the border for all times to come.

"But what functions these troops will
perform, it is very difficult to say and I
_agree with him that whenever our policy in
this regard has to be formulated, we will

MARCH 24, 1969

"ship along the lower.

Continuance Bill 320

certainly take the advice of the hon. Mem-
bers. Prof. Ranga referred to the question
of a separte Governor for MNagaland. This
has been a demand from the Naga people
for a very long time, but for wvarious
reasons il has not been possible to concede
this request upto now.

SHRI RANGA : You wanted to wait
till the cleciions are over., You have got
a new Government. If they insist on
having a separate Governor, nothing is
going to be lost by conceding this demand.

SHRI SURENDRA PAL SINGH : Their
demand in this regard has been noted and
as and when conditions there return to
normalcy this matier will be tackled. But
first of all mormalcy will have to come
back and when the entire situation in the
north-east forntizr is settled, then alone we
can think of a separate Governor.

SHRI RANGA : That i1s to big a
question for you to dismiss in that manner.

SHRI SURENDRA PAL SINGH
Some hon. Members said that whereas we
had asked for one year extension, this time
we have asked for threc ycars cxtension
which apparently gives an impression that
things arc not all right in Nagaland and
that we arg pessimistic. That is mnot so.
The position there is well within our
control and things are really improving.
The rcason why we have asked for three
years extension is firstly for administrative
convenience. Secondly, for some time to
come we anticipate some troubles from the
extremist elements in MNagaland. T think
it is better if we retain this power. But
this power will be used with a great deal
of restraint. As I have already said, be-
fore this special power is used, the Govern-
or of MNagaland has to declare that part
of the State as disturbed. Than only it
comes into force. At the present moment
hon. Members will be interested in knowing
that no part of Nagaland is declared as a
disturbed area, except the three miles wide
It is quite possible
that the powers given to the armed forces
may not be exercised at all, but we have to
arm ourselves with these powers in case
there arises some emergency.
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. Before I end, I would like to make a
little correction. During the course of the
debate a reference was made to some
foreign missionaries in Nagaland. 1 said at
that time that therc are only two foreign
missionarics. | was not quite correct. 1 have
BOt the latest information. I am told that
there are five foreign missionary teachers.
They are not indulging in any kind of
political activities. With these words |
Commend this Bill to the House.

SHRI SAMAR GUHA : What about
the heritage of Freedom Movement ?

SHRI SWELL : The Minister has not
answered my question. It is said that
170 China-returned MNagas who came with
Mr. Mowu Angami are under the prote-
clive custody of Shri Kokai Sukhai's
Zungti group. Have they surrendered their
arms or not ?

SHRI SURENDRA PAL SINGH : May
» Sir. in all humility,  submit that this
question is outside the purview of this
Ministry ? If the hon. Member puts that
quesion to the Defence Minister, he can
get a proper reply.

MR. DEPUTY-SPEAKER :
stion is :

The que-

“That the Bill to continue the
Armed Forces (Special Powers) Regu-
lation, 1958, for a further period,
as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted

MR. DEPUTY-SPEAKER :
no amendments.
wgether.

There are
I will put all the clauses
The question is :

“Clauses 1 and 2; the Enac-
ting Formula and the Title stand
part of the Bill.”

The motion was adopted

Clun es | and.2 the Enacting Formula
and the Title were added 10 the Bill.

SHRI SURENDRA PAL SINGH :1I
move

“That the Bill be passed.
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MR. DEPUTY-SPEAKER : Motion moved:
“That the Bill be passed.”
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SHRI RANGA : I should like the Home
Minmister to say a few woirds on this matter,
It is a very important matter and this is
the third reading stage. 1 should like him
also to give us some idea of his appreci-
ation of the situation. He has been dealing
with certain aspects of it also. The hon.
Minister was also saying that Nagaland
was free to decal with every ome of the
Ministries as and when they found it
neccssary to get any question settled. 1
think they would be ab'c to wunderstand
the significance of my plea without my
saying anything more. This is an occasion
when a Cabinet Minister must say a few
words. I have already expressed the view
that a Cabinet Minister himself should
have given that reply which my hon,
friend so ably gave. Still, he has chosen
to give the reply and the Government has
allowed him to do so, instead of asking
a Cabinet Minister to express the views of
the Government.

MR. DEPUPTY-SPEAKER : I do not
think there is any time left .. .(Intervdpiions)

MR. DEPUTYSPEAKER : The 'quu-
tion is :

“That the Bill be passed.”

The motion was adopted. .

SHRI ABDUL GHANI DAR : Ona
point of order.. [ want. your . ruling.. If a
Member desires to interfere during the
third reading stage, can he do so or not 7

. Especially, wbenl made.s request that I

wanted to. why was 1 not allowed .?
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SHRI JAIPAL SINGH : I regret to say
that we do not interfere; we intervene.

MR. DEPUTY-SPEAKER : The hon.
Member has every right to inrervene at
any stage according to the procedure. But
I bave already put the question to the
vote.
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MR. DEPUTY-SPEAKER : I have no
desire to ignore anybody who waats to
intervene at any stage. But limitations of
time are there for everybody and he must
realise that. We shall take up the next
Bill now,

17.44 hrs.

CONSTITUTION (TWENTY SECOND
AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(S8HRI'Y, B, CHAVAN) : I move :
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“That the Bill furthur to amend
the Constitution of India, as reported
by the Joint Committee be taken into
consideration.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order. It appears that when
the Constitution is sought to be amended,
the draft of the Bill shows that we want
to abrogate the whole Constitution. It isa
serious matter which will have to be
decided : has this House the power to
abrogate the Constitution ? We are the
creatures of the Constitution; can we abro=-
gate thke Constitution without straightfor-
wardly giving the power to the House,
can we throw the Constitution overboard? I
am referring to clauses 2 and 3 of the Bill.

The scheme of this Bill is this. Article
244A is songht to be added, empowering
Parliament ‘0 make laws regarding the auto-
nomous States in Assam: the names are
not given. Here, in the Bill, at page 2, cla-
use 2 (3) says as follows :

*“An amendment of any such law as
aforesaid in so far as such amend-
ment relates to any of the matters
specified in sub-clause (a) or sub-
clause (b) of clause (2) shall have no
effect unless the amendment is passed
in each House of Parliament by mnot
less than wo-thirds of the members
present and voling.™

Then, sub-clause (4) says :

“Any such law as is referred to in
this article shall not he deemed to be
an amendment of this Constitution
for the purposes of article 368 mnotw-
ithstanding that it contains any prov-
ision which amends or has the effect
of amending this Constitution.”™

The last two lines of this-sub-clause are
important. The question is whether Parlia-
ment can give to itself the power to amend
the Constitution in any other way or to pass
a law which is contrary to the provisions of
the Constitution saying that it will not be
deemed to be an amendment of the Const-
itution. That amounts to amending article
368 itself, which relates to amendments of
the Constitution.



